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(1) - abss ¢ (ope! 7 mt S 7 (pie A gou 0 D0 TYAP K
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(ii) Col. 3056, linea 16 and 17 for the word ‘‘Consituation’ read ‘*‘Constitution”.
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13. No. 26, dated the 3rd May 1051,—
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14. No. 27, dated the 4th May, 1951,—
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16. No. 81, dated tho 9th May, 1951,—

Col. 4087, line 21 for “Rama’ read “Rana’.
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(i) Col. 4124, line 20 from bottom for ‘‘member’ read ‘‘number’’.

(ii) Col. 4129, line 21 for the words “having come" read ‘‘coming out of”,
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18, No. 33, dated the 11th May, 1951,—
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(iii) Col. 4162, line 24 for “in view of"’ read ‘‘in liou of™.

19. No. 36, dated the 15th May, lDbI,-f
(i) Col. 4270, line 30 for “‘pait-mixture read *‘paint-mixture”
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3301
PARLIAMENT OF INDIA
Wednesday, 18th April, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

DuUTIES ON IMPORT AND EXPORT OF
Booxs

*3225. Dr. Ram Subbag Singh: Will
the Minister of Finance be pleased to
state whether duties are charged on the
export and import of books, news-

ggegs. works of arts, and educational

S

The Minister of State for Finance
(Shrl Tyagi): No export duty is levi-
able on any of these articles. As re-
gards import - duty, books, current
newspapers and films of an educational
character are not chargeable to duty
but duty is leviable on old newspapers.
Works of art are chargeable to duty
except the following which are free
under the Tariff:

Statutary and pictures intended to
be put up for public benefit in a public
place, and memorials of a public
character intended to be put up in a
public place, including materials used,
or to be used in their construction,
whether worked or not.

Dr. Ram Subhag Singh: May I know,
Sir, the total value of the duty charged
on these materials in the years 1950
and 19517

Shri Tyagi: I have not got the exact
figures for any particular year. But if
my friend wants the figures for 1950
and 1951, approximately the value of

rinted books or other printed matter

ported was about Rs. 70 lakhs and
those exported was to the value of
Rs. 35 lakhs. If you charge rates
applicable to old papers, th fmport
fetches Rs. 21 lakhs. This is with re-
gard to books. As for works of art the

38 PS.
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imports were to the value of Rs. 70,000
and exports to the value of Rs. 35
lakhs; and the import duty leviable
on these works of art would be
Rs. 21,000

Dr. RBam Subhag Singh: In view of
the fact that we need several books
and works of art and educational films
for training the public, may I know
whether Government propose to do
away withr the import duty on these
materials?

Shri Tyagl: These pleces of art
which are not for public use are mostly
got down for commercial purposes and
parties who import such pieces of art
generally make profit out of them.
Therefore, Government does not think
it proper to allow them free.

Prof. K. T. Shah: May 1 know
whether there are any inspections by
way of customs-duty or otherwise on
the export of Indian works of art such
as pictures or statutory or otherwise?

Shri Tyagi: As I have said, pictures
and other works of art intended for
being put up at public places are
exempt from import duty. As for
further information regarding export,
I would require notice.

Shri T. Husain: Am I to understand
from the answer given by the hon.
Minister, that no export duty is charged
on works of art, like a painting and
it so, why?

Mr. Speaker: Order, order. I do not
propose to allow it.

Shri R. Velayudhan: May I know
whether there is any discriminatory
rate for the import of books and perio-
dicals from Soviet Russia?

Shri Tyagi: As I have sald, there {s
no discrimiiiation. Books are already
free from duty.

Shri R. Velayndhan: What
periodicals?

Mr. Speaker: Order, order.

about
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Shri Sondhi: The hon. Minister
mentioned the figures for 1950 and
1951, may 1 know whether they are
estimated figures or actual flgures?

Shri Tyagl: I think, §Sir, I gave
round figures.

Mr. Speaker: But the
whether the
estimates.

Shri Tyagi: The actuals will be in
detailed flgures going up to the unit,
80 many thousands, so many hundreds
and so on. But I have given round
flgures.

question is
figures are actuals or

ALL-INDIA MEDICAL INSTITUTE FOR
PoST-GRADUATE TRAINING

*3226. Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
state whether the Government propose
to establish an All.India edical
Institute for post-graduate training?

The Minister of Health (Rajkumari
Amrit Kaur): The proposal for the
establishment of an All India Medical
Institute has had to be postponed on
account of flnancial stringency. In
the meantime, the upgrading of certain
departments of existing medical insti-
tutions has been taken up with a view
to improving existing facilities for
post-graduate teaching and medical
research.

Dr. Ram Subhag Singh: May I know
whether a college for surgeons, meant
specifically for surgical training is
going to be shortly started in Delhi
as proposed by the All-India Medical
Assoclation? -

Rajkumarli Amrit Kauor: Sir, I
could not follow the question.

Mr. Speaker: The question is
whether a surgical training institute
is going to be put in Delhi in pursuance
of certain requests or resolutions
passed by the All-India Medical As-
sociation.

Rajkumari Amrit Kaur: I have no
information on that point.

Shrimati Durgabal: May I know
what steps are being taken by the hon.
Minister to bring a college of this kind
into existence early this year?

Rajkumari Amrit Kaur: We are
trying to collect funds and seeing if
we could-not begin a medical college
in Delhi as soon as possible. But it is
difficult these days to raise money and
we have not got money in the Budget
this year for this purpose.

Shri A. C. Guha: May I know if the
Government have received any pro-
posal from Calcutta for converting the

18 APRIL 19051
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Lake Medical College into a college
giving post-graduate training?

Mr. Speaker: This matter has been

dealt with here mofe than once.

Shri A. C. Guba: Sir, that was about
the continuance of that college in its
former site. My question is whether
there is any proposal to convert it
}gto a college for post-graduate train-

g.

Mr. Speaker: How does it arise
when there is a clear decision not to
continue the college?

Shri T. N. Singh: May I know
whether there is any arrangement in
the various colleges in India for post-
graduate work in all branches of work
like surgery, bacteriology and phar-
macology?

Rajkumari Amrit Kaur: Sometime
ago I laid on the Table of the House
information regarding the steps taken
by Government for upgrading teaching
in certain colleges; I could furnish
that statement to the hon. Membher
again and if he should so desire, he
can see from it what steps have already
been taken by Government in this
matter.

ANCIENT MONUMENTS

*3227, Prof. 8. N. Mishra: Will the
Minister of Education be pleased to
state:

(a) whether the proposal to carry
out a survey of ancient monuments in
the States of India with a view to
picking out monuments to be taken
over by the Central Archaeological
Department has been implemented; and

(b) if not, the reasons for the delay?

(O Ulye) oyt yped F ke
P KK g s Y- (o) (&)
- l..’

[The Minister of Edacation (Maulana
Azad): (a) and (b). Yes, Sir. The
survey has started.]

o qwo QAo faey : wT § Ty
sy Ewr g Fem e gal 7w
T ¥ qEATE A g7

[Prof. S. N. Mishra: May I know in
which of the States has this work been
started?]

€ fyo pld S Ol Ulye
Bl -2 e et W U



3308° Oral Answers

U P - e Bl ) - eyl
-2 by g
[Maulana Azad: It is not necessary
to name any particular State. The sur-
vey work is going on in all the three

categories of States, viz., Parts A, B
and C.]

o O®o QAo fusy : a7 q I
aMasaT g 5w sm ¥ faofed
7 g8 agdz A W qF § AR
1 gF § @ B W ¥ ArgAe qw
ot qF E 7
[Prof. S. N. Mishra: May I know it

any monuments have been selected in
this connection and, if so, which?]

YTURY ) EYOPCNRPIN P VEg T
@il Jooe - & K g0 (K e
8 oS 5SS g
- & 8
[Maulana Azad: In the case of Part
B States, work has been done in
Hyderabad, Jaipur and Udaipur. Work

has also been done in Madhya Bharat
and Travancore-Cochin.]

S ‘.K u-l U] ‘}L‘.‘Q&l J,S a
oy als Aoyl als N
nl ety o S M’
tow ko LIS P L QTN
[Shri T. Husain: Has Government
appointed any additional staff for the
purpose and, if so, is there any scholar

of Persian and Sanskrit on this addi-
tional staff?]

swihdd Kl - o ol UYye
Peedd -2 K Juy cagy S
ey Kl wyyd S Ay SR
e dp SR o S J ey
a8 o 8y 2 oyaye
e d e 20 rlgﬂ

: d’ji U”,n
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[Maulana Azad: Yes. The additiol
post of an Advisor has been creat
It was not thought necessary to em-
ploy any more additional staff because
the staff already there can cope with
the work very well.]

- ds .._sr" )
S oty b enkade by b
ko & pigs o) P8 =iy

- oh
[Shri T. Husain: I wish to kn

whether the Advisor is a scholar
Sanskrit or of Persian or of both?]

u A . u\{&ﬁ-

ot sty i ol Uy
Pt = 3 RGPS 0 gt S
- 9y
[Maulana Aszad: The Advisor is the .
same person who tras been the Dings-

tor for several years, viz.,, Mr. Chakza-
varty.]

Mo gHo Yo fam: ¥w v &
fod war wB T A gz h T § 2

[Prof. 8. N. Mishra: What is the
time limit fixed for this work?]

A S = e ol Ulye
0¥ ~2 W e e
e oy S 2 oyl S alf
) -l g pxa oK oy
[Maulanas Asad: No specific time
limit has been” fixed but efforts ame

being made to finish the work as early
as possible.] - o

INpIAN HISTORY

#3228. Shri Sidhva: Will the Minje- .
ter of Education be pleased to state:

(a) whether the Netherlands Gow-
ernment have agreed to supply the
Government of India with microfilm
copies of old records which have any
bearing on Indian History;

(b) if so, whether these records
relate to any particular period ol
Incéian history and how old are they;
an

(c) whether any amount has been
fald to the Netherlands Governmend
or these microfilm copies?
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o] Upo) iy i sanke
! wdish S Shope - o ()
U pUple &5 6 g0 g 24S
'Q&-"“P@ u-lé’c)u

W ed g8 3y w ()
o It € el gl per & NS
e il L 2 K e aytyte
8 Kby gt

WO O L‘.‘-w” "p’ (J")
- &5 b Lo &y
[(The Minister of Education (Maulana
Arad): (a) Yes, Sir. The Government
of Netherlands have agreed to supply
the microfilm copies.

(b) These records belong to the
Dutch East India Company and mainly
@oyer the 17th and early 18th centuries.

(c) A sum of Rs. 7,503 has, so far,
been paid.]

ot fawar: & oma AT @A
¥ gor wgar § fF ag o Ay
¥ qeAdz fggerm wr xfage gt
R Y § a9 I T v e =
Cfeatr w3 w1 efamw & A ag =@
ez feq wvo it w1 ¢ a1 fad §=
fvar wmgfrer ¢ ?

{Shrli Sidhva: I wish to enquire
whether the historical records which
are being sent here by the Government
af Netherlands and which are said to
belong to the East India Company, in

fact belong to the ‘Dutch East India
Company’ or 'East India Company'?)

LTCY QLA ol Wy
=K S

[Maulana Azad: They belong to the
Dutch East India Company.]

ot fawar : o @ ®% A g Wy
vy !

[Shri Sidhva: Which century, did
you say, they belong to?]
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ol syl (tytyte o Ol3T Usee

- d“

[Maulana Azad: The seventeenth
and the eighteenth centuries.}

ot fovwr : w1 3 T SF d

fr ao? Awme  aroETeRw § fgrgEa

¥ TR & aeqw do< fed ma §

o g FH 7 qafenw O D ?

(Shri Sidhva: Is it correct that some
volumes on Indlan history have been
prepared by the National Archives of

India, and, if so, when are they goi
to be published?] v golng

G K g (0l Wge

oo Wy e e ]
o ety U 1y @ e S
S oFer S S o M S

= 2y S e )l gyl
fMaulana Azad: The question does
not arise but, all the same, I should
like to state that no such history is
being prepared by the National
Archives.]
GRANTS TO UNIVERSITIES

*3229. Shri S. C. Samanta: (a) Will
the Minister of Education be pleased to
state the amount of recurring and non-
recurring grants given to the Univer-
sities in the Centrally Administered
areas (university-wise) since 1947-48?

(b) Have any special grants or loans
been made to the Universities during
this period?

(c) If the answer to part (b) above
be in the affirmative, for what purposes
were they made?

(o] Uty) iafymed T i
edRake) S -[( =) 39! (2) = ()]
-AW S e S et

[See Appendix XXII, annexure No. 16.]

[{The Minister of Education (Maulana
Azad): (a) to (c). A statement Is
placed on the Table of the House.
[See Appendix XXII, annexure No. 16.]

Shrl S. C. Samanta: Has any com-
mittee been appointed to review thre
activities of the Delhi University and
other Central Universities about their
finances and to report on their needs
at present and in the future?



S.

wJy ol - e ol U9y
bt 8 TS S
-2

[Maulana Asad: No. No such com-
mittee is there at the moment.]

ot fto dxo fog: F ag W@
T § fe ot g ol e
gHrafada of, 3 fir orem faardrs
¥ fagr< faardis, 57 A ft 91 wtz
YT IE ¥ o & ar Ay ?

[Shri T. N. Singh: I wish to know if
any grant is being paid by the Govern-
ment to our old national universities,
such as the Gujrat Vidyapith or the
Bihar Vidyapith?]
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Tyl = g 1 Ol Ul
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[Maulana Azad: No. No grant has
been paid to them so far, nor have
they applied for it. The cast of Kashi
Vidyapith did come up before the
Ministry two years back but it was
found that a provision had come to
be introduced into its constitution that
no Government aid of any kind should

be sought and hence the matter could
not go any further.]

gt A gaaw fgg ® qrg s QdY
swir W § fe afzarer F @
grafadY € o ik s A §
NFXTFIT N T aq g ?

[Kaka Bhagwant Roy: I wish to

enquire whether the Patiala Govern-
ment has sent any proposal to the
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Government 'of Indts :
ment d'lﬁmgl’m
80, what are their views on
subjectt]

et P - gee 1Al Uy
- e el s el
[Msulsea Asad: No. No such appht

cation has been received by us.)

Dr. Deshmukh: May I know if the
hon. Minister ras examined thre fiman-
cial condition of all the Universities
in India and is there any proposal to
see that all universities attain a
certain minimum standard, so far as
finances are concerned?

shmilyfa  fas M55 2 oly Uy

o W Ol ey e ay S
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{Maulana Asad: The hon. Member

knows the condition in which the

Government of India finds itself at

this time. Hence, no such proposal is
practicable.]

Shri Dwivedi rose—

Mr. Speaker: This question is res-
tricted only to the Centrally adminis-
tered areas.

(3oLp MINES
*3230. Dr. M. M. Das: Will the Minis-

ter of Natural Resources and Scientifie
Research be pleased to state:

g;‘)! the number of Gold Mines in

(b) where they are situated;

(c) the quantities of d produced
by each of those mines ﬁm 1949-683

(d) the countries, where these Gold
Mlglng Companies are incorporated;
an

(e) the taxes imposed upon _the
Mining Companies by the Central Gev-
ernment?

The Minister of Naturad
and Soientific Rewearch (Shri 8rf
Prakuss): (a) to (d). A statememt
showing the information available with
the Geological Survey of India and e
Indian Bureau of is 1aid on
Table of the House. [See A
XXII, annexure No. 17.]
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. (e) No special taxes have been im-
psed by the Central Government on
‘ Gold Mining Companies. They
only pay the usual Income Tax.

Dr. M. M. Das: From the statement
I find that nearly all the important
mines are worked by Messrs. John
Taylor and Sons. This company was
formerly incorporated in England but
Ras been recently Incorpoiated in
India. What 1is the percentage of
Indian-owned shares in this company?

8hri Sri l‘rnkasa: I fear I have not
got any detailed information on the
subject.

. Dr. M. M. Das: From the statement
I find that four mines star-marked are
not being worked at present. Why are
these mines not worked at present?

Shri Sri Prakasa: The fact is that
they are not being worked and I could
not tell the IHouse the reasons thereof.

Dr. M. M. Das: May I know whether
any tax in the name of contribution
or royalty has been imposed on these
mines and, if so, what Government is
fhie recipient of these taxes?

Shri Sri Prakasa: It is understood

the mining companies in the Kolar
dfields area have to pay at present
é

following taxes to the State
Gdvernment:
(1) A rent of Re. 1 per acre and
cesses.

(2) Royalties at 5 per cent. of the
sale value of gold.

(8) Additional royalties on de-
clared dividends levied on a
sliding scale.

(4) A contribution of 50 to 70 per
cent. of the surplus over 6 1;aer
cent. on the paid up capital.

Dr. M. M. Das: Am I to understand™
that nothing of this amount comes to
the Central Government?

Shri Sri Prakasa: The hon. Member
ghould certainly so understand.

. Dr. V. Subramaniam: What is tie
percentage of profits which these com-
panies make?

; Shri Sri Prakasa: I regret I have
not examined their balance-sheets.

Shri Rudrappa: Is it a fact that the
pany shifted its headquarters from
ngland to Mysore State mainly to
t financial help from the Govern-
t of sore? If so, what is the
ancial help they are tting from
Mysore Government work the
mines? :
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Shri Sri Prakasa: I do not know the
motives that actuated any persons to
move from one place to another. The
fact is they are getting no financial
aid from the Government.

Shri Hussain Imam: I want to ask
about the right of the Mysore Goveran-
ment to charge this tax.........

Mr. Speaker: He may raise it later
on. It is not a matter of iaformation
but a matter for discussion.

Oral Answers

GOLLECTION OF TAXES

*3231. Shri Kishorimohan Tripathi:
ZIVillt t,l‘le Minister of Finance be pleased
o state:

(a) the total yearly cost of collection
of taxes direct and indirect, as imposed
by the Goverament of India; and

(b) what percentage of the amount
collected as taxes is spent as cost of
collection?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). A state-
ment giving the information is laid on
the Table of the House. | See Appen-
dix XXII, annexure No. 18.]

Shri Kishorimohan Tripathi:
is the cost of collection in respec?lt?t'

both direct and indirect
e rect rect taxes steadily

.

Shrl Tyagh Yes, it is st
slowly increasing. s steadily but

Shrl  Kishorimohan Tripathi:
wanted to know the reason v'w’/hy. I

Shri Tyagi: Because in fact work
has increased and there is a lot of
collectlpn work on the incometax side
lying in arrears. For their realisa-
tion it is necesary that we add even
to the preSent number of gazetted and
non-gazetted officers. Even then 1
might submit that comparatively our
cost of realisation, especially on the
incometax side, is slightly lower than
what it is in the U. K.

Shri Kishorimohan Tripathi:
is it in the U. K.?

Pandit Munishwar Datt Upadhyay:
What is the highest percentage of tge
€:St st collection in respect of these

xes?

Shri Tyagi: In the statement laid on
the Table it will be found that the
cost of collection of intometax in
1949-50 was 1-39 per cent., on customs
it is 3.486 per cent. and on Central
Excises 5-781 per cent.

8hri T. N. Singh: The Minister stated
that the cost has increased owing tc

What
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efforts to cope with the arrears of
income-tax collection. As a result of
the extra expenditure what amount of
arrears have been realised?

8hrl Tyagl: I cannot‘give the House
the exact figure but I might tell the
House that the more additional staff
that the House sanctions to the depart-
ment, 60 to 70 times the expenditure
:ve shall receive in the shape of reve-
ue.

INTERNATIONAL MONETARY FunD

#3232, Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleased
to state the amount of interest which
will be chargeable to the Government
of India during 1950-51 and 1851-52 on
borrowings from the International
Monetary Fund and Bank?

The Minister of Finance (Shri
C. D. Deshmukhb): Charges payable to
the International Monetary Fund on

$99:98 million borrowed by India from -

the Fund amount to . 38 lakhs
during 1950-51 and Rs. 55 lakhs
during 1951-52.

Interest and Commission charges
on the dollar loans taken from the
International Bank for Reconstruc-
tion and Development for the Rail-
ways Land Reclamation and Bokaro
Thermal Projects amount to Rs. 65.60
lakhs for 1950-51 and Rs. 90.98 lakhs
for 1951-52.

S8hri T. N. Singh: May 1 know
whether the item referred to as com-
mission was paid to the International
Monetary Fund and Bank or to some
other foreign bank, or was it paid to
branches of our own Indian banks?

Shri C. D. Deshmukh: The Inter-
national Monetary Fund and the In-
tz;rnational Bank charge this commis-
sion,

Shri Jhunjhunwala: What are the
rates of interest?

Shri C. D. Deshmukh: Service and
interest charges which the Fund levies
are laid down under article 5, section
8 of the Fund ‘Agreement, which are
as follows:

(1) Service charges. Equal to § per
cent. of the amount purchased, pay-
able in gold at the time of the purchase
of the foreign currency.

(2) Interest charges, also payable in
gold at the following rate:—

For the first three months...... Nil.
For the next nine months...§ per
: cent. per
annum,

For the second year...1 per cent, per
annum.
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For every subsequent year an
additional § per cent. per
annum till it reaches 4
cent. per annum, when
Fund and the country con-
cerned are expected to take
up the question of re-purchase.
In our case the rate of 4 per
cent. will be reached in 1956-

That is as regards the Fund. The
rates of interest for the various loans
taken from the International Bank for
Reconstruction are according to the
number of years for which the loan
is given. On the Railway loan which
was for fifteen years the rate of
interest, including 1 per cent. commis-
sion, was 4 per cent. For the land re-
clamation loan the perfod was 7§
years and the rate, including the
commission, was 34 per cent. For the
Bokharo thermal project the period of
loan was 20 years and the rate of
interest, including commission, was
4 per cent.

Shri T. Husain: May I know the
total amount of money uptodate which
the Government of India owe to the
IBn::rkq{aﬂonal Monetary Fund and the

Shri C. D. Deshmukh: The sum
borrowed—not borrowed, it is called
purchase of currency—works out to a
total of $99-98 million. So far as the
loans taken from the International
Bank are concerned, the total is a
little over $60 million.

Dr. Deshmukh: Does the rate
charged by the International Monetary
Fund and the Bank vary according to
the nations to which the money is
advanced, and, if so, are we payin
more or less as compared with other
countries?

Shri C. D. Deshmukh: No, Sir. It
does not vary according to the cquntry
which borrows—it varies according to
the project and also according to the
basic rate at which the International
Bank is able to raise money from the
New York market.

Shri Joani Ram: May I know
whether this payment of interest to
the I.M.F. will be a capital charge on
the D.V.C. and, if so, with or without
interest? .

Shrl C. D. Deshmukh: No money
borrowed from the International
Monetary Fund is used by the D.V.C.
1 think the hon. Member means the
International Bank and not the Mone-
tary Fund.

Shri Jaani Ram: That is so.
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Dr. Ambedkar: In the ordinary
course, I 'do not think so because this
is a matter entirely to be left to be
disposed of by persons who are ap-

pointed to adjudicate claims in this
matter.

Shri 8. C. Samanta: Due to the
sparseness of the population in Cooch-
Behar, will Government consider re-
laxing the rules in respect of polling
stations in the coming elections?

Dr. Ambedkar: All these considera-
‘tlons will be borne in mind.

MANUFACTURE OF ARMS AND
AMMUNITION

*3236. Shri Sanjivayya: Will the
Minister of Defence be pleased to state:

(a) whether there are any factorles

in India to manufacture arms and
-ammunition;

(b) it so, what percentage of our
re%uirements is manufactured in them;
-an

(¢) it not, whether Government pro-
pose to start some?

The Deputy Minister of Defence

(Major-General Himatsinhji): (a)
“Yes.

(b) and (c). A proportion of our
requirements is met by indigenous
production and Government have
-certain plans to increase our capa-

city. It is not in the public interest to
-disclose further details.

Shri Sanjivayya: How does the
quality of the indigenous arms com-

pare with the quality of the imported
.arms?

Major-General Himatsinhji: We are
very satisfled. It compares very

favourably with the quality of import-
ed arms.

Shrl Sanjivayya: Are there any

types of arms which cannot be manu-

factured in India?

Major-Gencral Himatsinhji: I would
like this question to be answered in
confidence. If the hon. Member comes
to the Defénce Department. they will
have great pleasure in giving him the
information, in confidence.

Shri Gautam: While proposing to
start such manufacturing concerns, do
‘Government consider the desirability
of taking the help of countries other
‘than the United Kingdom, and if so,
‘which countries have been thought fit
for this purpose?

Major-General Himatsinhji: We have
been doing so. One of the countries

+we are consulting overseas is Switzer-
Ysnd.
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.Kost Dam PROJECT

+3237. Shri B. R. Bhagat: (a) Will
the Minister of Natural Resources. and
Scientific Research be pleased to
state whether ‘tests regarding the cons-
truction of the Kosi Dam Project have
been completed by the U. S. Bureau of

Reclamation at its Denver Engineering
Centre?

(b) If so, what are its findings?

The Minister of Natural Resources
and Scientiic Reseach (Shri Sri
Prakasa): (a) Yes, Sir. The tests
carried out in the Bureau of Reclama-
tion in U.S.A. related to the trial load
analysis of the Kosi Dam. These tests
were conducted by the Indian
Engineers with the help and guidance
of the U.S. Bureau of Reclamation.

(b) The results of the trial load
analysis have enabled the dam section
to be reduced. This will save about
9 lakh cubic yards of concrete which
would result in a saving of Rs. 4
crores in the cost of the Dam. This
means a reduction of 10 per cent. in
the quantities originally proposed.

Shri B. R. Bhagat: May I know
whether it is a fact thrat the Kosi Dam
Zone is in the epicenire zone and if
so whether this is being examined?

Shrl Sri Prakasa: That is a very
important matter and it is because of

that that many of our plans have been
held up.

Shri B. R. Bhagat: I would like to
know whether this was examined by
the Bureau and if so what recommen-
dations has the Bureau made?

Shri Sri Prakasa: This matter has
been examined, but I have not got the

recommendations of the Bureau before
me.

Shri T. N. Singh: Has the enquiry,
made by this Bureau resuited only in
holding up the Kosi Dam Project or
has it made any modifications in the
original plan of construction?

Shri Sri Prakasa: The fact is that
because it is in the seismic zone, very
great care is being taken to make our
plans as complete as ossible and
avoid all risks that may be attendant
because of this. As I informed the
House on an earlier occasion., the
whole programme has been divided
into seven stages and the report of the
first stage is out. We are dependent
upon flnance before we can take the
scheme in hand.

Shri Raj Bahadur: May I know what
is the cost of these tests?

a2y
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.Shri Sri Prakasa: The original esti-

ate was Rs. 4 lakhs and 27 thousand,
but as a matter of fact because we
had the help of Indian engineers, it
has come to only Rs. 1 lakh.

T TrRArCAw fRg 0 S § i
o aw ok &, & 9g AT =;TEaT
v firw ar Y i g€ &, i armar agt
w9 T Tfgd @ ad i wfed,
ar at feaar gaf g Tf@ 7 anfax
Tog aaay wiw gk & ?

[Babu Ramnarayan Singh: Since
an enquiry has been mentioned I wish
to know what was the subject matter
of the enquiry. Was it to ascertain
whether or not the work should be
carried on there or to find out how
much expenditure should be incurred?]

st ot geTw: oW At @ amE
¥rgf g Ay oiw gE & f forr
FAT AW FATAT GV, K AT A A
gt & f feor et & ok ww
I N wiwgld fv frw wrr wt
g T A1fed AT fow wor wY S
BTN AfER, ¥ 99 Al W oA
€ g

[Shri Sri Prakasa: The enquiry
made related to all the aspects. There
has been an enquiry into the fact as
to what should be the height of the
dam to be constructed, what would be
the expenditure involved, as also whichr
work should be taken up first and
which later.]

Shri B. R. Bhagat: May I know
whether the Government contemplate
taking the first stage in hand in the
near future and if so, what is the
financial liability in respect of the first

stage?

Shri Sri Prakasa: The total cost, as
I informed the House on an earlier
occasion, is estimated to be Rs. 177
crores. I am sorry I am not able to
glve the exact figures for the first
stage. I believe it is in the neighbour-
hood of Rs. 25 crores. We shall take
the construction in hand as soon as
finances are placed at our d
Finances are not forthcoming at the
pregent moment.
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Shri Shiv Charan Lal: By what time
do Government expect that the project
will be completed?

Shri Sri Prakasa: The project has
scarcely begun and it will take some
time before it is completed.

Shri Hussain Imam: May I know
whether the Rs. 25 crores include the
expenditure already incurred, or is it
new expenditure to be incurred on the
first stage?

Shri Sri Prakasa: I fear I could not
give all those details straight off.

FLOOD AND QUARE—AFFECTED AREAS
or AssAM

*3238. Shri J. N. Hazarika: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether an Engineering Party had
been visiting flood and quake-affected
areas of Assam, and if so, what for?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): Yes, Sir. An Engineeriug
Party visited the flood and quake-
affected areas In Assam to examine
the extent to which the regimes of
Brahmaputra and its tributaries have
been disturbed in the earthquake of
August, 1950, and to recommend,—

(i) measures for the protection
of areas which have become
subject to inundation and
erosion by the Brahmaputra
and its tributaries as well as:

(li) measures for the training of
these rivers and improvement
of their regime.

Maulvi Faiznur All: May I know
who were the members of this En-
gineering party?

Shri Sri Prakasa: The Committee
of Engineers consisted of the Director
of Irrigation and Waterways, CWINC,
Mr. Garg and he was helped by the
representatives of the ECAFE, Assam
Public Works Department, Joint
Steamer Companies, the Geological
Survey and the Survey of India. This
Advisory Committee was appointed
by the Government of India.

Shri Chaliha: May 1 know, Sir, if
any member of the Engineering Service
of Assam was associated with this
Committee?

Shri Sri Prakasa: Yes, Sir. There
were members of the Assam Public
Works De}nrtment associated with
this Committee. I am sorry I have not
got their names.

Shri Chaliha: May I know whether
it is a fact that the north bank of the
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Mmlgmhum about 20.
feet ‘and it so whrether ::y steps are

being taken for dr

th l.i:unm opgﬂh.:ethfiot'cm’
e pre r o s Com-
mittee which covers about five closely
gped sheets of paper. If the hen.
ember would like to have a lock at
it, T shall make it gvailable to him.

Shri J. N. Hazarika: May I know
whether the Committee has recom-
mended the construction of temporary
or g.?rmanent embankments at Dibru-
gar

Shri Sri Prakasa: It may help the
House if I read out the report of this
Committee about Dibrugarh:

“This town is in danger both
from flooding and from erosion.
The highest flood level opposite
the Circuit House in 1946 was
about one foot higher than the
bank level. The low water level
at present is about six to seven
feet above the corresponding level
last year. Flood level is likely to
be higher this year and if a flood
of the same magnitude as occurred
in 1946 comes down, the flood level
is likely to rise to about five feet
above the bank level causing seri-
ous flooding of the town. It,
therefore, appears essential to have
some form of an embankment
constructed along the river and
connected to high ground at both
ends after carrying out actual
surveys. The height of the bund
may be kept six feet above the
1946 flood level.”

CENTRAL. COUNCIL oF HEALTH

*3239. Shri S. C. Samanta: Will the
Minister of Health be pleased to state:

(a) whether a Central Council of

Health has been established by the
Government of India;

(b) it so, what its functions are; and

(c) if not, when it is expected to be
established?

The Minister of Health (Rajkumsri
Amrit Kaur): (a) No.

(b) Does not arise at this stage, but
it is expected that the Council, when
established, will assist in evolving a
broad programme of co-ordinated
action in the fleld of Health. In the
interest of particular aspects of Health
administration it may also be desir-
able and necessary for the Council to
establish organisations invested with
appropriate functions for promoting
and maintaining co-operation between
the Central and State Health adminis-
trations.

Third Health Ministers’
Conference of August-September, 1950

passed a Resolution for the establish-
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ment of such a Councll under Article
208 of the Constitution. Coples of the¢
Resolution have been forwarded to
the State Govarnments for their com-
ments. Steps for the establishment of
the Council will be taken as soon as
all the replies have been received.

PATENTS

*3240. Prof. K. T. Shah: Will the
Minister of Natural Resources and
Scientific Besearch be pleased to state:

(a) how many patents were applied
for by the Council of Sclentific and
Industrial Research in this cquntry, in
the United States of America, and in
the United Kingdom from the 15th of

August, 1947 to the end of December,
1960; and

(b) how many of these applications
were granted in each of these countries
up to the year 1948 since the establish-
ment of the Council, and in each of the
years 1048-40 and 1949-507

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The number of patents
applied for between August, 1947 and
December, 1950, is:

.

In India—47
In United Kingdom—5
In US.A—T1T.
(b) The number of applications
sealed is:

Country ’ Unte o ‘ 1948-49 \ 1949-50

(i) India 70 27 18
ii) United

Kingdom 1 Nil 1
(i) U.8.A. Nil Nil 1

Prof. K. T. Shah: May I know it
these applications are made by the
Council as a body or by individuals
working in the Council or under the
Council and if the latter what is the
position of these individuals in regard
to the patents?

Shri Sri Prakasa: I am sorry I have
not got the exact procedure that is
adopted in these cases, but all appli-
cations are made on behalf of the
Council, whoever the signatory of the
application may be.

Prof. K. T. Shah: Am I to under
stand that the signatory of the appli-
cation would h be regarded as
the patentee?

Srl Prakasa: At the spur eof
thshr:loment. so far as 1 can infer, the
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application is made on behalft of the

uneil and the responsibility is that
«©of the Council. The patentee would be
the Council.

Prof. K. T. Shah: May I ask whether
in the applications made by the Coun-
«<il there were any foreigners working
in foreign firms established in India?

Shri Sri Prakasa: I could not answer
that question, Sir.

Prof. K. T. Shah: May I enquire if
in regard to the applications made out-
:gide India, in the U.K. or the U.S.A.,
‘were any cases brought to the notice
of the Indian Government or Indian
authorities regarding the conflict of
«our application with another patent
.already granted in those countries?

Shri Sri Prakasa: I have no infor-
.mation on the subject.

Shri T. N. Singh: Is it a fact that
.certain  industrial concerns have
utilised the formula of the process dis-
«overed by the Government for getting
their own patents?

Shri Srl Prakasa: I do not know it
any such incidents have taken place.
It the hon. Member has knowledge of
any, I should like to know.

LEASING OUT OF PATENTS

+3241. Prof. K. T. Shah: (a) Will the
‘Minister of Natural Resources and
‘Scientific Research be pleased to state
whether any of the patents applied for
by the Council of Scientific and Indus-
‘trial Research in this country, the
United States of America and the
United Kingdom from the 15th August
1947 to the end of December 18350
‘have been leased out to private firms,
or individuals for working, and with
what financial results to the State in
each case, in the years 1947-48, 1948-49
and 19849-507

(b) Have Government associated
themselves with any such firms or
individuals in working these patents,
and if so, what are the financial or
«other commitments of Government by
way of procuring technical assistance
or equipment needed for working the
patent?

The Minister of Natural Resources
and Scientific Research (Shri S8ri
Prakasa): (a) and (b). During the
period 15th August 1947 to 31st Decem-
ber 1850 the Council of Scientific and
Industrial Research applied for 59
patents in India, U.S.A. and UK., of
which 28 have so far been sealed. Non-
technical notes regarding 9 of these
patents have been published with a
view to obtaining offers from Indus-
try.
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I} usually takes 2 to 3 after a
patent is sealed to manmse for its
commercial exploitation.

Since 15th August 1947 the follow.
ing processes have been leased out to
industry:

(1) Rubberless armoured hose
gipes—-—premmm Bs. 5,000 paid. Royaity

per cent.

(2) Improved method for expulsion
of bhilawan shell liquid—Rayalty -/8/-
per gallon.

(3) Loud speaker and radio resist-
ances.—Premium Rs. 10,000 payable in
instalments of which Rs. 2,000 has
been paid. Royalty 1 per cent

(4) Gelatine from hides and skin.—
Premium Rs. 11,000 payable in instal-
ments of Rs. 1,000 the first instalment
has already been paid. Royalty 1 per
cent. for 3 years and 24 per cent. for
the next 7 years.

Negotiations for the lease of the
following have been completed.

(5) Manufacture of Citric Acid.—
Royalty 1 per cent. on sales.

(8)' Manufacture of newsprint from
bamboo.—Premium Rs. 25,000 paid.

(7) Manufacture of calcium gluco-
nate.~—Royalty 1 per cent. on sales.

Necessary steps to exploit other
patents which have been sealed, in-
cluding pilot plant experiments when
necessary “are being taken. Experi-
mental production of stamé) cancelling
ink, duplicating ink and newsprint
ink, have been started by the Council
ot Scientific and Industrial Research.
Production of these three items upto
31st March, 1951, was valued at
Rs. 1,03,313.

Prof. K. T. Shah: The arrangement
about the royalty mentioned by the
hon. Minister varied in different
cases—in some it was on sales, in some
it was on the quantity (per gallon),
and in some it simply mentioned a per-
centage. May I know whether that
percentage ts on profits or on the toial
production?

Shri Sri Prakasa: As I have men-
tioned, in some cases the royalty is
1 per cent. on sales. I have given all
the information that 1 have, Sir.

Prof. K. T. Shah: The royalty on
sales has been separately mentioned,
and that for quantity (like gallon) is
separately mentioned. But in some
cases the royalty is simply stated as
a percentage. May I know if that per-
centage is on profits or on production?

Shri Sri Prakasa: I should not be
sure, but if the hon. Member would
like me to find out details I shall be
glad to do so.
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Prof. K. T. 8hah: May I know
whether the parties who are exploitin
the patents already sealed are a
Indians, or are there any non-Indians?

Shri Sri Prakasa: All the parties
that I have so far mentioned are
Indians.

Prof. K. T. Shah: I did not quite
follow the answer to the second part
of my question. May I enquire whether
any technical help by way of technical
personnel or equipment is obtained by
Government for these parties?

Shri Sri Prakasa: After we make
these experiments and find that the
experiments can be used by industiry,
we approach industry. It is not that
we invite their experts to us.

Prof. K. T. Shah: The point is if
any experts are needed from outside,
do Government help to obtaln those
experts for them.

Shri Sri Prakasa: That is so, Sir.

Prof. K. T. Shah: If so, what are
the terms on which these experts are
invited, whether they are engaged on
a definite term contract or under the
general rules of service of Govern-
ment and whether they are required
to train Indians for the job after-
wards?

Shri Sri Prakasa: That will depend
on each individual casey Sir, and I
personally am very keen that when we
get foreign experts we should get {lrem
to train our own men who should
take charge of the work after the
experts have gone.

Prof. K. T. Shah: Do I understand
that there are no general terms of the
contracts for experts from outside?

Shri Srl Prakasa: So far as ] know,
no, Sir.

Shri Hussain Imam: In view of the
fact that the Government itself is a
great consumer of printer's ink, do
the Government propose to lease out
this thing to the Government itself?

Shrl Sri Prakasa: I do not quite
follow the Government leasing out
anything to the Government jtself.
But it is a fact that we are using
most of the inks we produce in our
Postal and Telegraphs Departments.

Shri Raj Bahadur: May I know
whether the experts or scientists res-
ponsible for inventing these patcuts
have been given any reward or any
part of the royalty as reward?

Shri Sri Prakasa: I should not be
able to answer that question straight-
way.
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COUNCIL OF SCIENTIFIC AND
INDUSTRIAL RESEARCH

*3242. Prof. K. T. Shah: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether th> work of the Council
of Scientific and Industrial Research
has ever been scrutinised by indepen-
gent e;lrperts. not connected with the

ouncil; .

(b) if so, whether Government pro-
pose to lay on the Table of the House
the reports of such review, enquiry or
scrutiny; and

(c) whether any Reports on the
annual working of the Council have
been published for the general public?

o iy f e B
cientific Searc) S Sri
Prakasa): (a) Yes, Sir.

Rt I, 0
win ommittee has been placed
in the library of the House. place

(c) The Council of Scientific and
Industrial Research publish an annual
technical report. A review by the
Director, Scientific and Industrial Re-
searclr on the work of the Counci?
was published in January, 1948. Two
pamphlets  entitled “D.S.R.” and
“C.S.LR.” describing the work of the
Council were published in April, 1949
and March, 1951. The hon. Shri R. R.
Diwakar, Minister of State for Infor-
mation and Broadcasting recently
suggested that a short report on the
working of Council of Scientific and
Industrial Research and the National
Laboratories should be brought out
for the use of the public. This pam-
phlet will be brought out shortly.

Prof. K. T. Shah: In answer to part
(a) I understood the hon. Minister to
answer in the affirmative. May I en-
quire who are the independent experts
wg}’o scrutinised the work of the Coun-
¢

Shri Srl Prakasa: Who is indepen-
dent or who is not is a matter of
opinion, Sir. But if the hon. Member
will kindly go through the report of
the ‘Reviewing Committee on the work
of the Council, a copy of which has
been placed in the Library of the
House, he will find all the information
that he wants. I will give the names:

Sir Ardeshir Dalal, Chairman—he is
independent, but unfortunately he is
no more.

Sir J. C. Ghosh.
Sir Shri Ram.

Mr. G. D. Birla
Sir K. S. Krishnan
Dr. H. J. Bhabha.
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Prof Birbal! Sahani—he \also un-
fortunately is no more.

Sir S. S. Bhatnagar—he is the only
person who is in our service, and from
all I know of him he is very indepen-
dent, Sir.

Prof. K. T. Shah: Was not also Sir
J. C. Ghosh in the government service?

Shri Sri Prakasa: Unfortunately I
do not know the long list of persons
who have served Government or are
serving still.

Prof. K. T. Shah: Was he not the
Director-General of Supply?

Mr, Speaker: Let us not go into {t
and let him just ask for information.

Shri Kamath: In what particular
field is Mr. Birla regarded as an in-
dependent expert?

Shri Sri.Prakasa: I believe his field
is industry.

Export Dury OoN Raw CoTTON

*3243. Shri Kishorimohan Tripathi:
(a) Will the Minister of Finance be
pleased to state the additional revenue
as a result of enhancing export duty on
raw cotton and jute during the period
November, 1950 to March, 198517

(b) Is it a fact that, even after the
imposition of enhanced duties, a very
a:gla’ margin of profit is left to expor-

rs

The Minister of Finance (Shri C. D.
Deshmukh): (a) Presumably the refer-
ence to jute is to jute manufactures
only since during this period there has
not been any increase in the rate of
export duty on raw jute. Additional
revenue collected on the articles is:

Raw Cotton Rs. 1,31,67,708.
Jute goods Rs. 8,97,64,965.

(b) Even after the imposition of
enhanced duties, there was a difference
in the U.S.A. between the landed cost

of Hessian at controlled rates and the

price quoted for the quantities avail-
able in the “Spot and Afloat” market.
Precise information is not available as

to what portion, if any, of this differ- )

ence was earned by the exporters.
\

Shri Kishorimohan Tripathi: May I
know what was the actual control price
for jute goods and the c.if. price
nearest port in Amegca and the price

that actually ruled ican mar-
kets?

Shri C. D. Deshmukh: At what
period?
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Shri Kishorimohan Tripathi: During
the period I am referring to, that is
November 1950 to March 1951.

Shri C. D. Deshmukh: I think the
control price was somewhere round
16 dollars. The market price has varjed
in that period. On the 8th January
1949 it was 18-25, spot price. On the.
4th January 1950 it was 19-15. On the
3rd October 1950 it was 29-50. It went
as high as 35 dollars on 30th January
1851. There are various quotations for
various months.

Shri Kishorimohan Tripathi: What
was the value of the average monthly
export of jute goods during this period,.
November 1950 to March 19517

C. D. Deshmukh: I must have
notice of that question.

Shri A. C. Guba: May I know the
difference between the landing cost of
100 yds. of hessian and this - spot
market price, and the average monthly
export?

Shri C. D. Deshmukh: I can give the
difference between the landed cost and
the spot price week by week from 8th
January 1949 to 14th February 1951.
I do not know which period this infor-
mation is wanted for.

Shri A. C. Guha: That
may be laid on the Table.

Mr. Speaker: Order, order. Now the
Question-hour is over.

statement

WRITTEN ANSWERS TO QUESTIONS

GRANTS TO UNIVERSITIES

*3244. Col. B. H. Zaidil: (a) Will the
Minister of Education be pleased to
state what percentage of the total
expenditure of the Universities of
Deﬁl‘ Banaras and Aligarh was met by
gigcs%%emment of India in 1948-490 and

(b) Have the permanent grants to
the Universities of Banaras and Aligarh
been increased in the last fifteen years,
it so, during which years and to what
extent?

The Minister of Education (Maulana
Azad): (a) A statement is laid on the
Table of the House. [See Appendix
XXII, annexure No. 20.]

(b) The total grants to the Banaras
and Aligarh Universities for recurring
items of expenditure have gone up
from Rs. 3 lakhs each in 1935-36 to
Rs. 19-49 lakhs and Rs. 1303 lakhs
in 1950-51 respectively.
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UMIVERSITY GRANTS COMMITTKE

*3845. Col, B. H, Zaidi: (a) Will the
Minister of Education be pleased to
state when the University Grants Com-
mittee was appointed?

(b) Who are its members at present?

(c) How many meeti of the Com-
mittee were held in 1949 and 1950?

(d) How many references have been
made dur the years 1949-50 and
1950-51 by Government to this Com-
amittee in connection with grants to the
Universities?

(e) What were the amounts placed
at the disposal of this Committee for
«disbursement to the Universities during
this period?

The Minister of Education (Maulana
Azad): (a) The University Grants
?ggsxmittee was constituted in June,

(b) The members of the University
Grants Committee as reconstituted in
December 1947 were—

(1) Dr. M. R. Jayakar—Chairman,
(2) Mrs. Hansa Mehta—Member.
(3) Dr. S. S. Bhatnagar—Member.
(4) Dr. M. N. Saha—Member.
(5) Mr. Homi Modi—Member.

(6) Dr. P. Subbarayan—Member.
(7) Dr. Zakir Husain—Member.
(8) Mr. K. Zacharia—Member.
(9) Dr. B. C. Roy—Member.

In view of the fact that out of nine
members three became Vice-Chancel-
lors, one Governor of a State, one
Ambassador, one Chief Minister of a
State, it was not possible to keep the
Committee functioning without re-
organising it. It was, however, felt
that since for financial stringency the
Commitiee is confining its scope of
work to the three Central Universities
alone, g;sld fu?ﬁtlontlng vzithmch this
limited fleld will not be of mu
to the Ministry, as the Ministry itself
can cope with this- work.

(c) No meeting of the
was held in 1949 and 1950.

(d) Does not arise.

(e) The University Grants Commit
was appointed in a consultative an
advisory capacity. Their recommenda-
tions were submitted to the Govern-
ment of India for final decision. No
amount was placed at the disposal of
the Committee for disbursement to the

Universities.
THORIUM LOCATING PLANT

+3246. Shrl Ramaswamy Naldu: Will
the Minister of Natural Resources nd
Scientific be pleased to state:

Committee
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(a) whether there is a ghorlum
Locat: Plant in the Natio sical
Labori:t'ories at Delhi; ational Phys

(b) whether Thorium has been
located with the aid of the plant;

(¢) what is the nature and quan
of Thorium so far located; anc‘l;l sy

(d) whether Government have got a
monopoly in the materials containing
Thorium?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Minerals containing
Thorium are located by a special elec-
trical instrument. The Rare Minerals
Survey Unit of the Atomic Energy
Commission is housed at present in
the National Physica) Laboratory of
India, Delhi. This Unit uses such port-
able radiation meters when prospecting
for radio-active minerals, including
monazite, the radio-active countent of
which is predominantly thorium.

(b) The presence of thorlum has
been known to the Geological Survey
of India since 1906, long before such
instruments were devised.

(c) The quantity of thorium ore (i.e.
mineral monazite) is large and runs
into several hundred thousands tons.
Its quality also is satisfactory.

(d) Yes, Sir. Thorium and minerals
containing it are ‘“prescribed” sub-
stances under the Atomic Energy Act,
1948, and its mining and export is
controlled by Government.

HIsTORICAL SITE FOR BHADOI

*3347. S8hri 8. N. Das: (a) Will the
Minister of Education be pleased to
state whether it is a fact that a his-
torical site of great importance has
been discovered at Bhadoi, a village
16 miles from Lucknow?

(b) If so, what are the possibili-
ties and potentialities indicated by |
surface finds?

The Minister of Education (Maulana
Aszad): (a) and (b). The Government
of India, at present, have no authentic
information on the subject. An officer
of the Department of Archaeology has

* been directed to visit the site and sub-
mit a report. The report, as soon as
available, will be placed on the Table
of the House.

MEETINGS BETWEEN GOVERNMENTS
AND PRESS ASSOCIATION

«3248. Shri Jagannath Das: (a) Will
the Minister of Information and
Broadcasting be pleased to state how
many meetings were held between
Government and the Press Associa-
tion, New Delhi in the vears 1948,
1949 and 19507
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’

(b) How many meetings were held
between foreign correspondents Asso-
ciation and Government during these
years?

The Minister of State for Informa-
tion and. (Shri Diwakar):
(a) and (b). A statement is placed on
the Table of the House.

STATEMENT
No. of meetings  No. of moeetings
held between held between
Year. Govt. and the QGovt. and the

Press Associa- Foreign Corres-
tion. pondents’ Asgo-
o ociation.
1948 8 1
1049 13 8
1950 5 3

INDO-PAKISTAN PRESS CONSULTATIVE
COMMITTEE

*3249. Shri Jagannath Das: Will the
Minister of Informaiion and Broad
casting be pleased to state the expen-
diture incurred by Government on the
Indo-Pakistan Press Consultative Com-
mittee in the years 1949 and 1950 and
how many meetings of this Committee
were held during these years?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
The hon. Member presumably refers
to the Indo-Pakistan Information Con-
sultative Committee.

A statement showing the expenditure
incurred and the number of meetings
held is laid on the Table of the House.

STATEMENT

No. of mertings Expenditure ir®
of thn Indo- ourred by the
Pakistan Infor- Government of

Year, mation Consul- India.
tative Commit-
teoe held.
1940 2 Rr.4,237-18-0

1980 8 Rs, 11,048.3.0

STAFF ATTACHED TO MINISTERS

*3250. Shri Raj Kanwar: Will the
Minister of Home Affairs be pleased
to state Ministry-wise the number of
Private-Secretaries, Personal = Assis-
tants, Stenographers, Jamadars, and

attached to each Minister,
uty Minister, Secretary and Addi-
tional or Joint Secretary?

38 P.S.D.
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The Minister of Home Affairs
(Shri Rajagopalachari): I lay a state-
ment on the Table of the House.
[See Appendix XXII, annexure No. 21.]

FINaNCIAL RULES

*3251. Shri Raj Kanwar: Will the
Mu;ister of Finance be pleased to
state:

(a) how far the work of re-codify-
ing Financial Rules and Regulations
relating to conditions of service has
progressed; and

(b) the probable period during
which this work is likely to be com-
pleted?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). A consider-
able extent of preliminary work relat-
ing to the re-codification of the Finan-
cial Rules and Regulations has been
completed. Further, draft rules relat-
ing to pay and compensatory allow-
ances have been prepared and are
being considered at Inter-Departmental
level. The work to be undertaken
covers not only reviewing the existing
Rules and Regulations and adapting
them to conditions under the new
Constitution, but also recasting them
in an easily intelligible form. Until
the work has progressed further, it is
difficult to estimate the probable
period during which it is likely to be
completed, but a close watch is being
maintained to ensure that the work is
completed as soon as possible.

REPRESENTATIVES oF U.N.E.S.C.O.
(EXPENDITURE)

*3252. Shri Rathnaswamy: Will the
Minister of Education be pleased to
state the expenditure incurred b,
Government in providing various faci-
lities to the experts or representatives
of the UN.ES.C.O. in India for the
last three years?

The Minister of Education (Maunlana
Azad): No expenditure is incurred on
officials of U.N.E.S.C.O. who visit India
except when specifically invited by
Government. e Governntent, how-
ever, provides certain facilities to ex-
perts who have been sent by
U.N.ES.C.O. at our request. A detalled
gtatement showing expenditure in-
curred so far is placed on the Table of
the House. [See Appendix XXII, an-
nexure No. 22.]
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HmL Twise PBOPLE OF SANTAL
PaReANA

[*3253. Shri Oraon: (a) Will the
Mintster of #ome AWairs be pleased to
state what is the total populution of
the so called hill tribe people inctud-
ing the Halpaharia and Shauria Paha-
ria Tribes inhabiting the hills of San-
tal Pargana of Bihar?

(b) What is the state of that hill
tribe in the matter of educaticn and
how do they fare flnancially?

4335

(c) Have Government made any
special arrangements in regard to the
progress of these hill tribes?]

The Minister of Home Aflairs
(Shri Rajagopalachari): (a) The ques-
tion is indeflnite about the delimita-
tion of the area, specification of the
communities, as well as the point of
time for which information is required.
It is, therefore, not possible to furnish
any accurate information. However,
the population of communities recorded
as tribes in the Santal Pargana district
of Bitrar in the 1941 Census was
11,29,8385. The figures for Scheduled
Tribes in that district for the 1851
Census will be available only after
' the tabulation is complete which wil
{ake some menths.

(b) and (c). The welfare work for
the Scheduled Castes and Scheduled
Tribes is the direct responsibility of
the State Government which I presume
is doing all it can and will continue to
do in accogdance with our well defined
policy in t respect.
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JoGESHWARI CAVE

[*3254. Shxi Khaparde: (a) Will the
Ministar of Bducatien be plessed to
state whether the dilapidated portions
of the Jogeshwari cave are being re-
paired?

(b) Do Government also propose re-
pairing the other caves that are situate
at a distance of 40 miles from Bombay,
which are popularly known to have
been used by the Pandavas for refu-
gee incognito.

The Minister of Education (Maulana
Azad): (a) Yes, Sir.

(b) Repair to the Pandulena caves
at Nasik which are at a distance of
40 miles from Bombay and believed
to have been used by Pandavas, has
bee undertaken.

e * Evew
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MONUMENTS IN MAHARASHYRA

[*3255. Shrl Khaparde: (a) Will the
Minister of Education be pleased to
state what is the number of such old
monuments in Maharashtra as Jogesh-
wari cave?

(b) What are the names of
several other historical
Balkeshwar Hill?]

The Minister of Education (Maulana
Asad): (a) There are about 10 caves
in Maharashtra proper which may be
considered of the same period as the
Jogeshwari cave.

(b) Besides the present Balkeshwar
t le whichh marks the site of the
ancient temple, there is no other place

the
sites on

{
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on Balkeshwar Hill which may be con-
sidered of reml histarical interest.

AsSETS OF INDIA AND INDO-CHINA

( Shri Nadimuthu Piliaf:
*3258. { Shri Bharati:
Shri R. Subramanian:

(a) Will ‘the Minister of Finance be
pleased to state whether it is a fact
that there was a bleckade of remit-
tance from Indo-China to India and
vice versa and the assets of both the
countries were frozen?

(b) Is it a fact that when the Debt
settlement was concluded, the income
tax assessment for Indo-China Indian
assessees was on the exchange
rate prior to 1949 illegally, while there
was no remittance at all on account
of the blockade then existed?

(c) Is it a fact that there are num-
ber of representations made to Gov-
ernment in this behalf and if so, what
action has been taken so far?

(d) In view of the fact that even
thoufh there is no remittance now,
the Income Tax officers are assessing
incomes prior to 1949 taking the un-
authorised exchange rate, do Govern-
ment propose to instruct the Income
Tax Officers to assess incomes at ex-
change rates prevalent during the debt
settlement?

The Minister of Finance (Shri C. D
Deshmukh): (a) Certain Indo-China
assets were and continue to be, vested
in the Custodian of Enemy Property
in India; they will be released in due
course. As regards Indian owned
:;sets in Indo{Chfina I understand that

ey were no rozen the
China Government. by Tndo-

(b) Persons ordinarily resident in
India having sources of income in
Indo-China are liable to be assessed in
India on such income on accrual basis
{rrespective of whether the income
is received in India or not. For this
purpose, the income earned in foreign
currency has necessarily to be con-
verted into Indian currency. As the
value of Indo-China currency at the‘end
of the war was less than the value at
the commencement of the war and as
there was no exchange rate during the
war, instructions were issued that the
exchange rate at the end of the war
should be adopted for the purpose of
converting Indo-China income.

Where the foreign income of a resi-
dent is assessed in India on accrual
basis, and it cannot be brought into
India owing to restrictions on remit-
tances. the recovery of the tax asses-
sed on such income is held in abeyance
under the proviso to section 45 of the
Indian Income-tax

{c) Yes. There were some represen-
tions and' a copy of the instructions
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issued in the matter was laid on the

Table of the House on 13th February

%‘950 212% answering starred question
o. X

(d) The matter is under considera-
tion.

GOODS SEIZED AT INDO-PAKISTAN
BoORoER

*3257. Shri Sohan Lal: (a) Will the
Minister of Fimanee be pleased to state
the value of goods which have been
seized by the Land Customs Officials
while being smug'lled on the Bast and
West Indo-Pakis borders from 1st
January till 31st March 1951?

(b) What were the principal
selzures?

(c) Were there any convictions in
this connection?

The Minister of Finance (8hri C. D.
Deshmukh): The information is being
collected and will be placed before
the House in due course.

PAY AND ALLOWANCES IN ARMY

*3258. Dr. Deshmwkh: (a) Will the
Minister of Befence be pleased to state
whether there was any revision of
scales of pay and other allowances in
the Army after 1st January 19497

(b) What were the ranks ani cute-
gories whose emoluments were revis-
ed and in what way?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). There has been no revision of
scales of pay and allowances in the
Armed Forces after 1st January, 1949.
The following concessions have, kow-
ever, been sanctioned temporarily,
with effect from the 1st July 1950, to
officers of the Armed Forces on the
New Pay Code of and below the rank
of Brigadier (and equivalent ranks in
the Navy and Air Force):

(1) Kit maintenance allowance of

. 30 per month.

(ii) Special Disturbance allowance
of Rs. 30 per month.

(iif) Reduction in rent charges from
10 per cent. to 5 per cent. of pay for
married officers and to 2§ per cent. of
pay for single officers.

(iv) Reduction in water and electri-
city charges from annas 10 per 1000
gallons and annas 4 per unit annas
five per 1000 gallons and annas 2 per
unit respectively.

EXPLOITATION OF NATURAL RESOURCES

*3259. Dr. De-hm;:th: (a) Wwill tb:
Minister of Natura an
Sciensific Research be pleased to state
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whether there is any plan for exploi-
tation of natural resources prepared
by Government recently?

(b) If so, will Government be pleas-
ed to place a copy of the same on the
Table of the House?

(c) Is there any scheme ‘o help
State Governments in expediting pro-
posals for exploitation?

(d) What is the amount set agart
for this purpose?

(e) If not, is there any proposal to
help such proposals?

The Minister of Natural Resources
and Sclentific Research (Shri Sri
Prakasa): (a) to (e). Presumably by
the term ‘Natural Resources’, the hon.
Member is referring to mineral re-
sources. The position in regard to this
is thrat mineral properties vest in the
State Governments except in a few
cases where they belong to private
parties. The development of mineral
tesources is the concern of the State
Governments and State Governments
generally lease their mineral properties
to private firms and individuals for
exploitation. The Central Government
have only laid down the Mineral Con-
cession Rules 1049 under Section 5 of
the Mines and Minerals (Regulation
and Development) Act LIII of 1948 to
regulate the grant of mineral conces-
sions by State Governments on a
uniform basis. The Central Govern-
ment give facllities in the shape of
release of steel, cement. coal, explo-
sives and wagons and the services of
officers of the Geological Survey ot
India., and the Indian Bureau of Mines
whenever the industry asks for it.
Facilitles are also given for bringing
in foreign technical experts required
by industry. .

Plans for the expansion of the
Geological Survey of India and the
Indian Bureau of Mines are under
consideration and these are at present
with the Planning Commission.

DEPUTATIONISTS IN CENTRAL
SECRETARIAT

*3260. Dr. Deshmukh: (a) Will the
Minister of Home airs be pleased
to state the number of deputationists
who are still working in the ‘Ouentral
Secretariat?

(b) How many deputationists wete
added since 1st January 1948 and huw
many have been sent back?

(c) Is it proposed to send the deph-
tationists before retrenching amy per-
ron In the Central Secretariat on
p-ounds of economy?
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The Minister of Home Affairs
(Shri Rajagopalachari): (a) and (b).
The required infgrmation is being
collected and will be laid on the Table
of t(llre House as soon as full details are
ready.

(¢) No. Whenever retrenchment on
the grounds of economy becomes neces-
sary in any office, the general principle
followed is to weed out the least
efficient in the order of seniority. In
the application of this principie to
persons temporarily employed in any
particular grade, no distinction is made
between those who have been brought
in on deputation from other offices and
those who have been recruited direct.

FesTivaL oF Drama or A.LR.

*3261, Shri B. K. Pani: (a) Will the
Minister of Information and Broad-
casting be pleased to state what ex-
penditure was incurred during the
year 1950 and will be incurred during
1951 for the Festival of Drama of
ALR.?

(b) Do Government propose to hold
such Festival in different Indian langu-
ages, if so, when and if not, why not?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) On the drama festival arranged
by Delhi Station of Al India
Radio an expenditure of Rs. 3,126 was
incurred in 1950. An expenditure of
Rs. 1,729 has so far been incurred in
1951; it is too early to say at this stage
what expenditure will be incurred
during the rest of the year.

(b) Even now dramas in different
languages including translations are
being broadcast by the various stations.

REQUISITIONING OF LaNDS

«3262. Shri B. K. Panl: Will the
Minister of Defence be pleased to
state:

(a) whether cultivable lands in
many acres in monzas Kapaleswar.
Agrahat, Banipada and some other
Monzas in Charbatia Aerodrome
(Cuttack district, Orissa) which have
been requisitioned in 1943 under De-
fence of India Rules are lying unuti-
lised;

(b) the acreage fit for cultivation of
these lands:

(c) whether Government have re-
ceived any representation to this effect
and if so, the steps taken thereot: and

(d) whether, in view of the fact
that the Orissa Battalion have been
dishanded since 1947 and these fartlle
cultivable lands are unutilised, Gov-
ernment propose to de-requisition
these lands and if so. when?
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The Deputy Minister of Defence
(Major-General Himatsinhjl): (a) No.

(b) This information is not avail-
able. Enquiries have been made from
local authorities.

(¢) No.

(d) No. The accommodation is re-
quired for the future use of the Defence
Services.

MINISTERIAL SERVICE (ASSISTANTS
GRADE) EXAMINATION, 1950

*3263. Shri Dwivedi: Will the Minis-
ter of Home Affairs be pleased to
state how many candidates who qua-
lified in the Ministerial Service (Assis-
tants Grade) Examination held by the
Union Public Service Commission ir
June, 1950 are to be confirmed in
their posts?

The Minister of Home Affairs
(Shri Rajagopalachari): The exact
number cannot be given at present as
the future strength of Assistants in
the Secretariat has not yet been
decided. Subject to the usual reserva-
tions for Scheduled Castes and Tribes.
available vacancies will be allocated
between the Non-Test and the 'Test
categories in the proportion of the
available numbers in each category.
Out of the vacancies for the Test cate-
gory two thirds will be filled on the
results of the First Test held in 1950
and one third on the results of the
Second Test to be held this year.

FINANCIAL ADVISER TO DAMODAR VALLEY
CORPORATION

*3264. Shri Kamath: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) whether any change 1n the
status and functions of the Financia!
Adviser to the Damodar Valley Ccrpo-
ration is under the consideration of
Go;ernment and if so, on what lines;
an

(b) whether any amendments %o
the D.V.C. Act are being considered
v{ith a view to bringing the Corpora-
tion under the effective conirol of
Government?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) and (b). The atientinn
of the hon. Member is invited to the
reply given on 19th March, 1951 to
starred question No. 2332, asked by
Shri B. R. Bhagat. The whole question
of the financial set up of the D.V.C.
is under the active consideration ~f
Government but it is premature to
say on what lines action will be taken
or whether any amendments to tire
D.V.C. Act will be necessary.
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COUNCIL OF SCIENTIFIC AND INDUSTRIAL
RESEARCH (APPOINTMENTS)

219. Prof. K. T. Shah (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to in-
form the House as to what is the pro-
cedure for making appointmenis to
the superior staff under the Council
of Scientific and Industrial Research
as well as in any of the National
laboratories started since 1947-48?

(b) Have applications or appoint-
ments to such posts been invited by
public advertisement, and, if so, does
the Public Service Commission or any
similar Body deal with such appli-
cations and make recommendations?

The Minister of Natural Resources
and Scientiic Research (Shri Sri
Prakasa): (a) and (b). The procedure
followed is that all appoinments to
scientific and administrative posts in
the Council of Scientific and Industrial
Research and the National Laboratories
are advertised and appointments made
on the recommendations of Expert
Belection Committees.c.onstituted by
the Council; and the Minister-in-Charge
is the Chairman of the Comunittees

for higher posts.
Foop SUBSIDIES (EXPENDITURE)

220. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas-
ed to state the total amount of expen-
diture as met from Central revenues
for the food subsidies as from 15th
August 19477

The Minister of Finance (8hri €. D.
Deshmukh): The total amount of ex-
penditure met from Central Revenues
on Food Subsidies from 15th August
1947 to January 1951 amountied to
Rs. 63,39,38,037/3/4.

HINDUSTAN AIRCRAFT LTD.

221. Shri 8. C. Samanta: Will the
lvtlir:;ster of Defence be pleased to
state:

(a) the number of all-metal double
and single decker bus bodies built by
the Hindustan Aircraft, Limited for
West Bengal, Delhi and Bombay
Transport Authorities separately In
the years 1949 and 1950;

(b) how many of them were built
from imported materials;

(c) the value of each of the double
and single decker bus bodies; and

(d) the durability of those buses in
comparison with the imported ones?

The Deputy Minister of
(Major-General Himatsinhff): 37' enlgc.}
bus bodies were built by Hindustan
Alrcraft Limited during 1049-50. In
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1950-51 ten double deckers were built
for West , one single decker for
Delhi and twenty-eight single deckers
for Bombay.

(b) Ten double deckers for West
Bengal were built from imported
materials.

(c) (i) The approximate cost of a
deuble decker body (encluding chassis)
%\;iltao (f)f)%m imported materials is

(ii) The approximate cost of single
decker body (excluding chassis) built
from indigenous materials is Rs. 10,000.

(d) H.AAL. kits of parts are con-
structed out of sperial high tensile
steel sections. Their durability should,
therefeore, campare favourably with
that of the imported ones.

DIwrPRQVEMENT TRUST ENQUIRY
COMMITIEE

222 Shrl 8. €. Samanta: Will the
Mimister oft Healtly be pledsed: 10 siate:

(a) whether the Improvement
Teust Ebquiry Committee has reeord-
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ed its findings and, if so, whether the
repo{t has been submitted to Govern-
ment;

(b) if the answer to part (a) abeve
be in the negative, when Gavernment
expect the report to be submittad fo
them and when the final decision of
Government will be announced for
general information; and

(¢) whether it is a fact that, pending
the final decision of Gavernment on
this report, permission for develo
ing and constructing houses on lands
urchased Co-operative House-
uilding Societies has been withheld?

The Mintster of Health ( umari
Amrit Kaur): (a) and (b). The
report of the Delhi Improvement Trust
Enquiry Committee has been received
by Government and the recomamenda-
tions contained therein will be con-
sidered as soon as passible.

(e). No.
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PARLIAMENT OF INDIA
Wednesday, 18th April, 1951.

The House met at a Quarter to
Eleven of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11.45 aMm.

COAL MINES SAFETY (STOWING)
AMENDMENT BILL—concld.

Mr. Speaker: The House will now
roceed with the Legislative Business,
urther consideration of the following
motion, moved yesterday, namely that
the Bill further to amend the Coal
Mines Safety (Stowing) Act, 1939, be
taken into consideration.

Shri A. C. Guha (West Bengal):
Yesterday I was speaking about the
composition of the Stowing Board.
We have seen that the Chairman 1is
Mr. Barraclough and he is also the
Chief Mining Inspector. According
1o the Act, the Chairman is entitled
to get his salary. I think the two
previous incumbents were getting
something like Rs. 2,000 or Rs. 3,000

r month and as Chief Mining
nspector also, Mr. Barraclough must
be entitled to get some salary. I do
not know what salary he is now draw-
ing, whether he is drawing the salary
of the Chief Minning Inspector or the
salary of the Chairman or he is draw-
ing the salary of both the posts.
This Board 1is composed of a
Chairman who is in the service of
the Crown and nominated by the
Government and the Chief Mining
Inspector is an ex officio Member of

97 P.S.
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the Board. Fortunately the two men
are the same, so that there is one
member less. Of the other 4
members, two are nominees of the
Indian Minirg Association, one is a
nominee of the Indian Mining Federa-
tion and the third is the nominee of
the Indian Coal Mine's Association.
So this body is entirely composed of .
persons who are interested in running
these coal mines.

We see that in last year the

" revenue collected under this Act was

something like Rs. 40 lakhs and this
Fund has accumulated a balance of
over Rs. 1 crore and as interest on
that amount, the fund has got a little
over Rs. 1 lakh. So in all, for the
year 19048-49 the total revenue was
about Rs. 41 lakhs but the expendi-
ture has been Rs. 63 lakhs. When
we analyse this expenditure, we see
that out of this Rs. 63 lakhs, Rs. 47
lakhs was spent by the collieries
themselves under the scheme known
as ‘voluntary stowing’. This stowing
is done by the collieries and they
send their bills and the Board make
the -payment. We find from one
year’s figures that about 76 lakh tons
of sand was to be stowed but actually
these collieries stowed only 38 lakh
tons of sand, or exactly 50 per cent.
of the sand was stowed. I do not
know whether the payment has been
proportionately reduced or the pay-
ment was the same whether they
stowed 76 lakh tons or 38 lakh tons
of sand. If we look at the account
given here, we find that out of this
47 lakh tons of stowing work done by
these collieries most of the work was
done by three contractors. Any-
bedy scrutinizing these accounts will
easily have the suspicion that these
three firms are one and the same
firm masquerading in three different
names, that the whole thing is some-
thing like a family affair and that
there are informal arrangements bet-
ween the contractor and the colliery

- owners and the Board. .
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Yesterday I said that according to
the powers invested with the Govern-
ment by certain legislation passed by
this House, it collects near about
Rs. 40 lakhs and then hands over this
money to this Board; stowing works
«osting only about Rs. 4,000 or some-
thing like that was done by this
Board and the remaining and the
amajor portion of stowing work, costing
Rs. 47 lakhs was done by the collieries
themselves and thai most of this work
was done by the three firms, which
are perhaps really one firm. This is
a point which I would like the House
and the hon. Minister to consider
seriously.

AJ¢cording (o ihe Act there is a
body called the Inquiry Committee.
In the report we find that there are
two cother bodies. One is called the
Standing Advisory Committee and the
other is the Research Advisory Com-
mitliee. The Research Committee is
componsed of the Chairman of the
Boara and the Chief Inspector of
Mipes. Both thesé two persons are
the same and his name is
Mr. N. Barraclough. The third
Member is Mr. L. J. Barraclough and
the fourth Member is Mr. S. K. Bose.
Out o6f three Members at present
constituting this Research Advisory
Board. one is Mr. N. Barraclough, the
second is Mr. L. J. Barraclough and
the third is Mr. Bose. So here also
wou find the same persons figuring and
they practically form this Research
Advisory Committee. Then there is
another committee called the Standing
Advisory Committee, Of course, the'
personnel of the Committee is quite
different. I do not know what func-
tions this Committee has to do. I do
not find ‘any mention of these two
committees in the Act or even in the
rules framed according to the provi-
sions of the Act. How these two
committees have been formed and
what are the functions are matters
which are for the House to enquire
into and I hope the hon. Minister will
give us some idea about this. The
Inguiry Committee is an important
Committee. The Chairman, of course
fs there and he will nominate certain
other members, and 2 from the panel
of names supplied to him by the
Indian Mining Association and one
from the panel of names supplied by
the Indian Mining Federation and a
fourth from the Indian Coal Mine
Owners' Association. Lastly there is
another Member to be nominated by
the Government to represent the
persons employed in the coal mines,
perhaps to look after the interests of
the workers there. This Inquiry
Committee is also a Committee which
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is practically dominated and which is
..iined by the Members of the three
woal Mining Associations, i.e., the
coal mine owners’ interests. These .
are things which I would like to put
before the House and before the
Government to consider before they
can ask this House to raise this excise
duty from 3 annas to 9 annas. I
think this point should be cleared.

Then, there is another important
functionary, according to the Act, the
Chief Inspector of Mines. He has to
1eport to the Gouvernment, and he is
also the Chairmen of the Board. He
is also the dominating factor in the
Research Committee and in the
Inquiry Committee. These are things
which are intriguing and the House
is  justified in enquiring into the
working of this Board rather minutely.
There is already provision in the Act
that the Government can use a por-
tion of the fund for research work.
We find only Rs. 50,000 have been
spent in 1949-50 for research work.
No 1dea has been given in the report
as to what research was done, how it
was done, whether it was done by the
Board itself or it was done through
some other scientific research associa- -
tion or by the Mining Federation or
Association, whatever it may be. How
this research work is carried is an-
other point which ' the Government
should enquire into.

There is another point regarding
compulsory stowing. As I have al-
ready stated, last year, this work was
done only for Rs. 4,000 From the
report we filnd that out of the four
collieries which were asked to do
compulsory stowing from 1841 to 1950,
only one colliery has been pleased to
oblige the Government by carrying
out the orders of the Board and the
other three have not taken any action.
The expenditure on voluntary stowing
is about 47 lakhs. I feel, that there
is enough scope for economy in this
Board. I know sand stowing is an
important item of work in a colliery.
It is intended not only for the safety"
of the workers, but also for the preser-
vation of coal. As we are situated.
we should take every step that is
pussible within our resources to con-
serve our coal resources, particularly
metallurgical coal. But, what I wish
to stress is that before sanctioning
any increase in the excise duty, the
House should he satisfled that every
pie that is raised will be properly
utilised.  There is enough scope for
economy. We should see that the
work of the Board is being done pro-
perly. It should not be allowed to
c%miinue as something like a family
affair.
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Before concluding, I would like
again to refer to the composition of
this Beard.
must be related somehow to the
Chairman and the Chief Mining
Inspector Mr. N. Barraclough and he
must have been a nominee.. ...

Mr. Speaker: Order, order I
think it is hardly fair to the persons
named to proceed on assumptions and
inferences and to mention names.
Whatever the relationship may be, the
insinuation goes a little further that
they must be influencing each other
in their decisions. Unless there is
pos1_tive evidence, . it is not proper to
go into the names and carry on
-inferences in this way, more parti-
cularly, when the gentlemen are not
present here. In doing so, we are
not adducing any -argument, but the
House lowers itself in the eyes of the
public.

Shri A. C. Guha: I did not like lo
suggest- that there has been any
collusion. My point is that he must
be a representative of one of three,
Mining Association, or Mining Federa-
* tion or Coal Mine Owners’ Associa-
tion. These very names suggest.......

Mr. Speaker: He need not pursue
the thing; he may go to other argu-
ments.

12 Noow

Shri A. C. Guha: I would like the
hon. Minister to enlighten the House
on these points \ before asking the
House to increase the excise duty.
There are two or three other cesses
raised from coal for different pur-
‘poses. Only the other day, the
Labour Minister was admitting in
the House that the Fund raised for
paying bonus to the employees was
not being properly used by the coal
mine owners. I presume that the
cess in that case is about Rs. 3-8-0 per
ton. Then, there is the Coal Mines
‘Welfare Fund. There is also another
cess of, I think, three annas or four
annas. I have my own doubts and
misgivings about the handling of that
Fund also. Before making any in-
crease in the cess, I would like the
Government to enlighten the House
on these points and see that this Board
is properly constituted, that its work
is properly done and that there is no
squandering of money in any way.

Shri B. K, P, Sinha (Bihar): This is
a very short Bill, with a small pur-
pose; to substitute two words for
‘two other words; dealing with small
‘sums of three annas and nine annas.
‘But, this Bill is rather important and
raises certain important questions.

Mr. L. J. Barraclough
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When I first saw this Bill, I was
rather enthusiastic. I was under the
impression that after long years of
wandering, Govetr.ment were at last
coming to realise that there must be
stowing not only for safety purposes,
but also for the purpose of conserva-
tion of coal. But, in view of the
amendments that have been tabled,
of which the Mover had prior notice,
he made what appeared to me, rather
a week and apologetic statement.
He said that the maximum proposed
would not be imposed all at once. That
threw cold water on all my hopes that
the Government were at last pro-
gressing towards the conception of
stowing for conservation purposes also.
It is not a secret that our cocal
resources, especially of high grade
coal, are very limited. The Indian
Coal Mining Committee of 1937, as well
as the Indian Coal Fields Committee
of 1946, were both of the opinion that
our resources are limited. Similar
has been the opinion of other experts
who have gone into the question. In
view of these facts, both these com-
mittees have recommended that the
Government should levy a rather
liberal excise duty and at once take
to stowing for purpose of conservation.
Government, no doubt, propose to
raise the duty frcm three annas to
nine annas; but the point is whether
the revenue derived from this
increased duty would be sufficient for
the purpose that we have in mind. It
1s my submission that it would not be
sufficient. The Indian Coal Fields
Committee of 1946, in view of the fact
that they wanted the Government to
adopt this policy, recommended a
higher rate of duty, a duty of Rs. 1-2-@
per ton on ordinary coal and Rs. 1-10-0
per ton on high grade coke. But,
the duty here proposed falls short of
that by at least 50 per cent. I have
therefore grave doubts whether Gov-
ernment would be adopting the policy
of stowing for conservation. And I
would urge up-.z the Government to
consider whether it is not very neces-
sary and desirable that we should
have that aim and that goal before
us. Even if they are not prepared
to go beyond the rate of 9 as., at least
let them make it a point to see that
the full duty is imposed and the
money realised should be utilised not
only for the purpose of stowing with
a view to safety, but also for the
purposes of conservation of the coal.
I have examined the Act and I can
say that there is nothing to prevent
the Government from pursuing this
air. even with the Act as it is.
For this purpose it is not neces-
sary to bring about any change in
the present Act. Therelcre my first
submission s that the Government
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should raise the duties to the maxi-
mum and utilise the money primarily
for safety stowing and also for the
purpose of conservation. Of course,
it does nct make much difference
whether you stow for safety or for
conservation because stowing for
safety also increases the measure of
conservation or acts as a measure of
conservation. But the point is
whether safety will be the overall
consideration or whether conservation
also will be kept in view as their aim
and goal by the Government.

I find that the maximum duty pro-‘

posed is not wery high. The rates of
assistance that the Stowing Board has
been giving to the collieries have been
rising during the last few years.

[SHRIMATI DuURGABAI in the Chair ]

In 1946-47. the rate of assistance was
the actual cost of delivery of stowing
material to pit-head, subject to a
maximum of 6 as. per ton. In 1847-
48, in view of the fact that it was not
possible for the collieries to go ahead
with their programme of stowing,
because the assistance was not ade-
quate, the Government raised it to the
actual cost at pit-head, subject to a
maximum of 9 as. per ton. In 1848-
49 it was further raised to 75 per cent.
of the total cost of stowing—surface as
well as underground—subject to a
maximum of Rs. 1-9-0 per ton if it is
hydraulic stowing and 85 per cent. of
the cost if it is hand-packing. So
during these three years the rate of
assistance has gone up by about four
times and the duty is proposed to be
raised only by three times. There-
fore, I consider that the proposed
rise is but fair, if you consider the
rate of assistance given. With the
funds at the disposal of the Govern-
ment or that will be at the disposal
of the Government, I think Govern-
ment should try to remove the bottle-
necks that hinder adequate stowing
operations by the collieries. I have
found that in many cases the supply
of sand was not adequate. Or there
was no machinery for the transport
of the sand to the collieries and so
the limited supply of sand available
was sent for the execution of protec-
tive works; and therefore stowing in
very many important mines was not
adequate, thus exposing them to the
risks of firing. Mines are subjected
to the risk of firing and subsidence.
And I know of one case—at New
Suratand—where in 1946 there was
fire as the necessary materials were
not avaflable in time and Govern-
ment had to control the fire at great
cost and thus save lot of valuable coal
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frgm being sent up in smoke. There-
fore I would request Government to
be more energetic in the matter of
n.aking arrangements for stowing and
the carriage of sand.

This brings me to the proposal that
has been before the Government now
for about thirteen years, I mean the
proposal for the establishment of
certain aerial rope-ways for the trans-
port of sand from the Damodar and
Adjai to the collieries. This propo-
sal has been under discussion and
consideration for thirteen years, and
due to lack of funds it has not been
possible for the Government to excute
that project. I am extremely
doubtful whether with the new rates
of duties even, it would be possible
for the Government to execute this
project, for according to the Coalflelds
Committee the capital expenditure
involved would be Rs. 8 crores. All
the same, within the limited flnance
available to the Government, I would
suggest that they should consider the
expediting of this rope-way project.

The Mining Committee and the
Coalfields Committee have recommend-
ed certain protective works for carry-
ing out some of the schemes connected
with the Jambad flelds, the Kajora
coalfields and a few others. It was
estimated that at Kajora the work
would involve a capital expenditure
of Rs. 2.21 crores and a recurring cost
of about Rs. 24 lakhs. And the
Central Jharia scheme is under
enquiry and we do not know what
that will cost. There are three or
four other schemes which are men-

7 tioned by the Indian Coalfields Com-
mittee. I think it is proper alike
from the point of view of stowing and
conservation that these schemes
should be taken up as soon as possible
and there shbuld be less of red-tapism
in dealing with these schemes. These
schemes have been under considera-
tion for a long time and- I do not
know whether Government have
decided in what order they should be
taken up. I find that in the case of
the Jambad-Kajora Scheme in view of
the large expenditure, the Stowing
Board referred the matter to the
Government and Government sanc-
tioned the scheme. The Stowing
Board asked for quotation for draw-
ing up a detailed scheme and as the
drawing up itself involved a consider-
able sum of money, the scheme was
again referred to the Government.
feel that in such cases, the Stowing
Board should be given greater free-
dom and latitude for dealing with the
question on its own. When the scheme
has been sanctioned once, it should
be open to the Board to draw up the
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detailed scheme and do the other
preliminaries without further reference
to the Government. The Board should
have more money now than before ana
they should also have greater latitude
in these matters. = This red-tapism
or what I consider this paralysing
control of the Government on the
activities of the Stowing Board should
also go. They should be more free
:g undertake schemes and to execute
em.,

There are other bottle-necks dis-
covered during the course of the
operation of the Stowing Board. In
spite of the assistance proposed to be
given to the Stowing Board, they may
not be able to do proper and adequate
stowing because of lack of proper
machinery which should have been
erected at the collieries. The
machinery for :he transport of the
sand is not available. It looks as if
the Stowing Board is under the
impression that it is their duty just to
fix the list of priority of works and
the amount that should go to the
collieries as assistance. They should
do more. They should have a more
dynamic conception of their. function.
They should try to remove the bottle-
necks and actively help in importing
the necessary machinery required for
the collieries as well as for other
purposes. I have already referred (o
the question of the aerial rope-way
and this matter should be expedited.
Under the present arrangement only a
limited quantity of sand could be
made available and all that quantity
has to go to more urgent works and
works which by themselves are very
important, though not as urgent as the
others, are neglected. This bottle-
neck has to be removed expeditious-
ly: otherwise there is no use raising
the duty, because it must be supple-
mented - by other things. Sometimes
it is not possible for the collieries to
acquire sand rights from the zamin-
dars in god time. Both the Coal-
mines and Coalflelds Committees
expected that this matter should be
left to negotiation between the
collieries and the parties owning the
sand rights and they thought that
there would not be much difficulty in
bargaining. The history of the matter
shows' clearly that delay in the acquisi-
tion of sand rights has delayed stow-

ing. Government should therefore
make a move in this matter. At one
time there was a proposal that all

sand rights should be acquired by the
‘State. If Government are not pre-
pared to go to that extent for the
present, they should at least pass
some legislation by which this
arrangement would be facilitated or
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they should actively participate in
bringing about some agredment bet-
ween the owners of sand rights and
the collieries. So the Stowing Board

‘and the Government should pursue a

more dynamic, constructive and active
policy.

Stowing for the coal industry is like
preventive and protective medicine for
the human body. We talk of the
prosperity of industries but before they
prosper they must exist. Stowing
effectively ensures the existence of the
coal industry.

I would like to draw the attention

of the House and the Government to -

some connected matters. The scope
of the ‘amendment is limited but the
passage of time and evolution of condi-
tions have introduced certain anoma-
lies in the parént Act and this. occasion
should have been taken by Govern-
ment to remove them.  Section 3(3)
of the Act...

Mr. Chairman: The main purpose
of the amending Bill is to increase the
duty from 3 as. to 9 as. The discussion
should be relevant to the object of
the Bill.

Shri B. K. P. Sinha: That is why I
said that I was raising a connected
matter.

Mr. Chairman: It cannot be quite
relevant to the object of the Bill. If
other matters have a bearing certainly
the hon. Member can speak.

Shri B. K. P. Sinha: There is of
course something which has a bearing.-
Under the Act in exclusion to the
excise duty there is a countervalling
duty on coal which comes either from
foreign countries or from Part B
States. Part B States are now a
part of the Indian Union, though
formerly they were not part of British
India, and therefore they were ex-
cluded. In view of the political
change would it not be proper that
this duty of nine annas is extended
to all coal, whether extracted from
collieries in what was formerly
British India or from collieries i
what is now called Part B States
According to the Act the coal extract-
ed from Part B States is not subject
to this duty. It has to pay a certain
import duty when it comes to the
territories of Part A and Part C
States. At least in this respect an
amendment is needed, so that this rate
of duty would have covered all coal,
whether extracted in Part A, Part B
or Part C States.

1 would refer to one criticism by my
predecessor. He read out the names

1]
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of persons who constituted the

Board. I have nothing to say about

the personnel but I submijt that the

gglitical changes in the country should

2 t(éﬂected in the constitution of the
ard.

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): It is a very small
Bill and the only point for considera-
tion is whether the duty should be
vaised from 3 as. to 9 as. or as certain
amendments suggest, it should be
raised from 3 as. to 6 as. Coal is a
very important factor in the industrial.
tsation of our country and as this
raising of the duty is likely to
increase the price of coal also, it is
iikely to affect the prices of so many
other industrial products. Therefore
we have to be very particular to see
that the price of coal as-far as possible
is not increased to a great extent. In
the light of that the proposal before
the House, as an amending Bill, to
raise the duty from 3 as. to 9 as.
appears to be a bit high. I think the
unecessities of the situation can be met
by increasing the duty from 3 as. to
6 as. only. The Minister said yester-
day that at present they would charge
a duty of only 6 as. but gradually
they .would increase it from 6 as. to
9 as. Sc for the present he also
thinks that the increase from 2 as. to
6 as. would be quite enough. The
quantity of coal production has been
increasing gradually and there has
lL.een a considerable increase during
the lsst year or two. The duties
realised from the production of coal

would be sufficiently high to meet the °

‘needs of the industry. As an hon.
Member suggested if this incréase
were meant for the conservation of
coa) there would have been much use
but as it appears from the report and
also from the Minister’s speech yester-
day, this increase is meant mainly for
safety purposes. It is not so much
for conservation of coal in the mines.
Therefore, the importance of invest-
ment on that account is not very
significant. Besides the fact that
production of coal has increased, we
find that the position as it stands
today is that the estimated expendi-
ture for the current year is somethi

like Rs. 77.5 lakhs as was mention

by the hon. Minister yesterday,
although from the report I find it is
only Rs. 70 lakhs. This discrepancy
does not, however, make much differ-
ence. According to the hon. Minister
the income was estimated at something
like Rs. 43 lakhs  So, there is no
doubt that there is a difference bet-
ween the estimated expenditure and
the estimated income for the year and
the deficit is expected to be met if the
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increase from three to six annas is
accepted by the House. Because
such an increase would result in a -
total income of Rs. 86 lakhs if the
figures given by the hon. Minister are
taken, or Rs. 90 lakhs if the flgure
iven in the report is taken as the
asis. The expenditure being Rs. 70
lakhs there would be a surplus of
about Rs. 20 lakhs.

Another factor is that Government
have to give assistance amounting to
about Rs. 51 lakhs for voluntary
stowing which has been proposed by
certain collieries to be undertaken this
year. But it may be that that stowing
may not be so necessary in all the
cases and the amount that has been
estimated, that is Rs. 51 lakhs, may
not be necessary. A much smaller
amount may serve the purpose.
However, whatever the case may be,
if the duty is increased from three to
six annas the needs of the situation
will be fully met and, in my opinion,
it may not be necessary in the near
future to raise the rate to nine annas.
As is apparent from the reports and
aiso from the facts given to us yester-
day by jhe hon. Minister, for some
time to come this increase in the
duty can be avoided because the pro-
duction of coal is growing during these
years and therefore the amount of
Cuty will also grow which would mean
that the increased collection might be
quite enough to meet the reasonable
expenses during these years.

The purpose of this duty is mainly
to provide for safety. But if Govern-
ment have sufficient funds by simply
raising the duty from three to six
annas, I do not think it is at all
necessary to raise it further to nine
annas. Besides. some hon. Members
have given the history and the back-
ground of this Board which is super-
vising this work. I would not go
into details here because they have
already been placed befére the House
by other hon. Members, still I would
like to say that the work as it has
been done is not at all satisfactory
and in view of that unsatisfactory
condition I do not think it is at all
necessary or desirable that the duty
should be raised from three to nine
annas which would leave such a big
surplus in their hands. My submis-
sion is that it would be quite enough
if the duty is increased to six annas.

I do not want to take more time of
the House, but in conclusion I would
suggest that this increase from three
to six annas should be accepted.
The increase to nine annas would,
think, be too much.
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Shri Jnani Ram (Bihar): Before
dealing with the desirability and
equity of the proposed increase in
the cess, I would like to deal Arst with
the salient features of the coal in-
dustry and the necessity for conserva-
tien as also the methods adopted by
the Stowing Board constituted under
this Act. It is too well-known a fact
that there is not a country in the
world at present which can do without
coal. The coal industry in India
began in 1774. The chief coal belt
n India is along the Damodar Valley
in Bengal and Bihar; coal is also found
in Madhya Pradesh, Assam, Orissa,
Hyderabad, Rajasthan and some other
places. The most important coal-
mines are in Jharia, Raniganj, Giridit
and Bokhzro areas. These are the
best of our deposits As regards
estimates of our total coal deposits,
they differ according to various
authorities. The estimate of one

Mr. Foxe made 1n 1932 put it at 62,000

million tuns of good coal The
Mining Committee of 1937 estimated
it at 1,425 million tons, whereas the
Fiscal Commission put it at 65,000
million tons. Taking a very conserva-
tive view we may put the figure at
50,000 million tons, Though we
need have no anxiety about continued
availability of ordinary coal in the
tuture, there is some anxiety as
regards good coal and steps have been
recommended for preservation of good
cecal. Raniganj, Jharia, Giridit are
the areas where high quality coal is
tound and we should take steps to
_conserve it. There are several
methods of conserving coal but some
of the main suggestions recommended
by various committees are that the
use of high.grade coal in railways and
industries should be stopped and that
the railways should be electrified.

Let me now examine how far the
Stowing Board has been able to help
in the conservation of coal.

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
The scope of this Bill is very limited.
Even the scope of the main Act is very
limited. It has nothing to do with
conservation as such, which is a bigger
subject. The Bill relates to stowing
for safety.

Shri Jnani Ram: But the process of
stowing is necessary for conservation
and therefore I am dealing with it.
The Board was constituted in 1939.
The work of the Board is defined in
Section 9, which reads thus:

“(3) Without prejudice to the
provisions of section 19 of the
Indian Mines Act, 1923, the Chief
Inspector or any Inspector may,

18 APRIL 1951 (Stowing) Amendment Bill 698 0

by order in writing addressed to
he owner, agent or manager of &
coal mine, require him to take
such protective measures, includ-
ing stowing, in the mine as the
Chief Inspector or the Inspector
may think necessary, if in the
opinion of the Chief Inspector or
Inspector— '

(a) the extraction or .reductionm
of pillars in any part of the
mine is likely to cause the
crushing of pillars or the
premature collapse of any
part of the workings or
atherwise endanger human
life or the mine, or

(b) adequate provision against:
the outbreak of fire or flood-
ing has not been .made by
providing for the sealing off
and isnlation of any part of
the mine or for restricting
ine area that might be
affected by fire or flooding,
ns the case may be.”

The Board ordered in 1941 the com-
pulsory stowing ¢f five mines, but
only the new Marine mine carried out
underground  stowing this year.
In spite of the comgpulsory orders, the
other mines did not carry out the
orders passed by the Chiéf Mining
Ipspector. Everybody knows that
there are fires in the mines and a lot
of coal is being wasted. No ste|

are being taken to quench the flire in
those collieries. It is necessary that
immediate and eflective steps should
be taken and the Stowing Boarad
should move in the matter. The
Board has explained the various
difficulties in its Report but no tangible
steps have been taken. There were
opplications for help from fifty-one
collieries, out of which only forty or
forty-one took advantage of the
assistance of the Board and the
rest did nott The Board has got
sufficient money—nearly Rs. 80 lakhs,
It is not able to spend it. By this
Act, the tax is being imposed uni-
formly on all collieries in India.
There are collieries in Jharia, Rani-
ganj and Giridit which have beén
working for a long time. They have
exhausted their coal and the amount
required for stowing on these collicries
is very much while the new collieries
do not require much money. From
the report it appears that in Hazarf-
bagh district only one colliery requires
stowing. But all the collieries situat=
ed in Dhanbad, Asansol and Raniganj
reouire stowing. The Bill levies the
same tax on all. The old mines have
earned large profits and they have
taken larger advantage of the organisa-
tion. My opinion {is that though it
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is not feasible at present to make any
such amendment, in the very near
future Government should bring some
amendments by which the levy would
not apply to all collieries, but those
collieries which have already earned
lots of profits would have to pay
more taxation.

The other thing is that the amount
from this Fund is being advanced to
the collieries by way of subsidy. This
should not be so. This Fund should
be a capital fund and the amount
should be advanced by way of loan,
to be returned by the collieries. It
would be highly discriminatory if
subsidies are given to collieries which
have already earned lots of profits
and the burden should be saddled on
new ones which have just started
functioning. The collieries suffer from
several taxations. such as: chowkidari
taxr, health cess, road cess, Water
Board cess, income-tax, sales tax by
several States, labour welfare tax and
now this stowing tax. If you raise
the quantum of this tax, the price of
coal will be naturally increased. Even
if the increase is two pice or one anna
per ton, the miners and dealers will
increase the price by several annas
per maund of coal

My next point is this. By incregs-
‘ing this cess, you will be getting near-
ly Rs. 16 to 17 million because the
annual ouiput is nearly 31 millioop
tons and at the rate of nine annas the
total would come- to so much. I do
not think the present staff will be
adequate to handle this huge amount.
It should be increased so that the
Fund would be adequately administer-
ed. We should see that proper stow-
ing is done, so that large quantities
of coal are not wasted by fires and the
national wealth does not go down.

With these comments, I support the
Bill.

Shri Buragohain: I rise to reply to
some of the more important criticisms
that have been made. My hon. friends
Shri Guha and Shri Upadhyay criticis-
ed the duty. About the rate™of the
duty, I may inform the House that as
far back as 1036 the late Central
Government appointéd a Committee
to go into this question. It was called
the Coal Mining Committee. That
Committce recommended the steps to
be taken to carry out stowing opera-
tions in coal mines and as a result of
those recommendations this Bill was
originally brought into the thqn
Central Legislature and was passed in
1939. The Committee recommended a
duty of eight annas per ton of coal
including soft coke and twelve annas
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per ton of hard coke. Government
did not accept that recommendation.
They remained content with three
annas. Recently also, as my hon.
friend Shri Sinha pointed out, the
Indian Coalflelds Committee appointed
in 1946 recommended that the rate
should be Rs. 1-2-0 per ton of coal
and Rs. 1-10-0 per ton of hard coke.
In this Bill Government has proposed
only a maximum rate of nine annas,
exactly half of what was recommend-
ed by the Committee set up by Gov-
ernment. To consider this to be ex-
cessive is, I should say, unfair.

I have already explained, that it is
the present intention of Government
to raise the duty only to six annas. It
is hoped that this would enable the
Board to carry on its duties at least
for some time to come, may be for
about a year. Later, it may perhaps
be necessary to raise the rate further
and for that purpose power has been
taken by Government in this Bill.

A point which was raised by several
hon. Members is with regard to the
constitution of the Board. The pro-
visions of the Act will make it clear
that in the constitution ef the Board
the coal mining interests are adequate-
ly represented. Out of the four non-
official members who are from the
Indian Mining Association, a federa-
tion of mining interests which claims
te control about 60 per cent. of the
country’s production and they have
ll))een allotted, by the Act, two mem-

ers.

_Shri A. C. Guha: Does this associa-
tion represept only European interests
in the colliery bysiness?

Shri Buragohain: I think what my
hon. friend presumes is correct. The
Indian Mining Association iz a
European-owned Association. They

.claim to control...

Shri A. C. Guha: And Mr. Barra-
alough is a nominee of that Associa»
on /

Shri Buragohain: Perhaps he is a
nominee of that Association. The
other . Association which is represent-
ed is the Indian Mining Federation.
This was composed of Indian
companies and was established in 1913
to look after the interests of Indian
owners. This body has been given one*
seat. Latterly some of the members
of the Indian Mining Federation had
seceded and formed what is called
Indian Colliery Owners Association
and they have been given one member.
Then there isythe Chairman and the
Chief Inspector of Mines who are
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appointed by the Government. The
Chairman may be an official or a non-
official; the Chief Inspector of Mines is
an ‘official of Government and he looks
after the interests of Government on
this Board. All decisions of this
Board are taken by the majority of
votes, so that there can be no question
of giving weightage to any partieular
kind of interests in this Board which
deals among other things with the
applications that are received for
assistance.

Another point raised by my hon.
friend Mr. Guha 1is about financial
control by Government. While on
this point I must make it plain that so
far as Government is concerned, no
financial implications are involved,
because whatever is realised is credited
to the Board’s fund and no extra ex-
penditure is entailed on Government.
With regard to financial control by
Government, I may inform my hon.
friend that the accounts of this Board
are audited by auditors appointed by
Government and the budget that is
prepared by the Board is submitted to
Government for approval and Govern-
ment may even make changes in the
Budget that is sent up to them. There
are certain amendments which are now
sought to be made in the Coal Mines
Safety Stowing Rules. Some of them
are that when a awork costing more
than Rs. 5 lakhs is to be executed,
prior sanction of the Government
should be obtained. For the works
that will be done departmentally by
the Coal Mines Stowing Board the
public works procedure that is laid
down in the C.P.W.D. Codes should
be followed. Government also pro-
pose to make a rule restricting the
vowers of the Board so that it can only
incur expenditure that is provided in
the Budeet that is sanctioned by the
Central Government. These are some
of the measures which are being active-
1y considered by Government and they
will be enforced by making suitable
amendments to the rules under this
Act.

Another point that was raised by
some hon Members is with regard to
conservation. Government have every
intention of introducing stowing for
conservation. A separate amendment
to this effect will be necessary and
it is the intention of Government to
come tc this House in prover time with
a suitable amendment Bill.

My hon. friend Mr. Guha has probab-
ly got the report of 1949-50 where Mr.
Barraclough is shown as the Chairman.
He is the Chief Inspector of Mines of
the Government of India and he is an
ex-officio member of this Board. When
the Chairmansiin of that Board was
vacated by a non-offirial gentleman
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when he was elected to Parliament,
the current duties were looked after
by this ex-officio member. And he
remained the Chairman until about
September last year. . Thereafter, the
current duties of this Board are looked
after by a Superintending Geologist of
the Geological Survey of India.

With these words I commend my
motion for the acceptance of the House,

Mr. Chairman: The question is:

“That the Bill further to amend
the Coal Mines Safety (Stowing)
Act, 1939, be taken into considera-
tion.”

The motion was. adopted.
Clause 2.—(Amendment of section 5)

Mr. Chairman: With regard to the
amendments I would like to know
from the hon. Member Mr. Arun
Chandra Guha whether he likes to
move any amendment.

Shri A. C. Guha: If the hon. Minis-
ter is agreeable to accept any of them
I will move.

Mr. Chairman: May I _enquire
whether the hon. Minister is willing to
accept any of the amendments?

Shrl Ruragohain: I am not able to
accept any amendment. I have already
given the assurance ‘to the House
yesterday that it is the intention of the
Government to levy a maximum rate
of six annas only for the present.

Mr. Chairman: Is the hon. Member
satisfied with the assurance given by
the hon. Minister?

Shri A. C. Guha. What other alter-
native have we got?

Mr. Chairman: The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted
Clause 2 was added to the Bill.
Clause 1.—(Short Title)
Amendment made:

In clause 1, for the figures “1950"
substitute the figures “1951". ’

—[Shri Buragohain]

Mr. Chairman: The question is:

“That clause 1, as amended,
stand part of the Bill.”

The mytion was adopted.
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Clause 1, as amended, was added
to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri Buragohain: I beg to move:

“That the Bill, as amended. be
passed.”

Mr. Chairman: Motion moved:

“That the Bill, as amended, be
passed.”

Shri A. C. Guba: There are two
other bodies, the 'Standing Advisory
Committee and the Research Advisory
Committee, but there is nothing in the
Rules or in the Act. I only want 1o
know how these two bodies have come
into ‘existence.

Shri Buragohain: This Board is a
statutory body and it has got powers
under the Act and the Rules. So far
as the research work is concerned, it
Is part of its dutles. So it has pro-
bably made its own arrangements by
settink up its own Advisory committee.
What is the other one referred to by
my hon. friend?

Shri A. C. Guha: The Standing Ad-
visory Committee.

Shri Buragohain: I am not quite sure,
but subject to correction, probably that
is set up by the Board itself. Be-
cause, under the Rules they have got
powers to deal with this problem in
any manner they like.

Babu Ramnarayan Singh rose—

Mr. Chairman: While I am for
giving an opportunity to as many
speakers as possible and at as many
stages as they like, may I expect from
the hon. Members that they would
also help in the speedy passage of
some of these Bills because, we are
not able to make much progress.
There are plenty of opportunities for
Members to speak.

wu wRAae fag : 3g S At
§ fFoqm W ores fa®, s ag
g & favg dard, w T dew
e ¢ v @ A ¥Aam wwF @
q fae gm, sarr w4
[Babu Ramnarayan Singh (Bihar):
The question is not that I should be
given an opportunity. But the ques-
tion relates to the worth of the sub-

ject—whether it is necessary to speak
on it or not. I shall not take .moce

18 APRIL 1851 (Stowing) Amendment Bill 6081

than a minute or two.]

i it g ¥ @R &
IR QF AT qE HT AT ATEA
g

[Mr. Chairman: 1 should like to

make one thing clear before you
speak.]

Of course Babu Ramnarayan Singh
wili speak, if he wants to speak. But
i would like to inform hon. Members
that the next Bill would be the very
ast item in the combined agenda for
:he day, that is., Mr. Santhanam’s Bill
v amend the Inland Steam Vessels
Act, 1917. That will be taken up bLe-
fore all the other Bills are taken up.
Dr. Ambedkar whose Bills are put
down immediately next to this Bill
which is about to be passed, I think,
has agreed that this Bill (Inland Steam
Vessels Bill) might be taken up first
in view of the fact that it is an urgent
matter.

The Minister of Law (Dr. Ambed-
kar): It will take only about fifteen
minutes. There are no amendments
ta that Bill.

Mr. Chairman: T am just giving pre-
vious notiee to hon. Members.

g Twewew fag o gweRd
wgEan, § & faqz S AR ad
w1 a8 & 6 ag S A€ Fa § Ag sud)
Toa H aran) W T F agr
i e aga & afufgar aady o,
TE ¥ FIT A AT F@ AT A
wagd # fignde & @ il
9 ¥ g SW AN A
) ¢ avg F ag aF A ar)
¥fa & gefis s £ fF amT OF
71 §MEA = F w7 Az oqay
N 7, qq WA wOgQ & gfa-
fafa @t oM s & A wfafafa
| qgh @ A o aw 1 ¥
gz 7@ f5 e wrgfAw geedezd
(Mining Inspectors) 3t & 37 %
frar Nadl & wfes & 37 N
T g1 480 @ Q@ & wagd 4,
gy gt sIg w1 wig sfafafa aft
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¢, o w1 fr grrq agi oy o
trwma o so A agww Wy
g IR Nfawamg & swwr OR
fadte v g ok s=fx v E B
T fas A AR A% a@ F #W
fegr w1 FTRT W FE @A
wifgd frs ot dar wam & arw @
HET & 9% 39 HTOH 9} gEE
wifgd | a8 dq1 IT@R AL AT
afgd | fmaRrd ¥ @« g Tfgd )
ofa g azg & @it wng % &A@
g 9 3% 78 aTAMA NE I THFT FT
g A7 @fHa § g9 geamm & A%
A9 FATE |

{English translation of the above

speech].

Babu Ramnarayan Singh: Madam, I
shall take two minutes, not more. The
thing is that this Board was constitu-
ted during the British regime. Many
Boards and Committees were formed
in the British regime to uphold the
dignity of the Government and to
make provision for certain persons
just as'some animals are provided for
in the pinjrapoles. So also was this
Board. But I hope that a new amend-
ment to this Biil will be presented and
a new Board will be formed which
will include representatives of the
labourers and also of the public.
There is the question of protection.
But not the mining inspectors or the
colliery owners have to be protected;
protection is to be given to the labour-
ers therc. But there is no represen-
tative of these labourers. Concern of
the public also comes in. Hence I
strongly oppose the way in which the
work is being done and what has been
provided for in the Bill. I hope that a
new Bill will be presented and the
work properly done. The modney
coming from the people must be con-
sidered by the Government as a
sacred trust. That should not be wast-
ed. That must be spent honestly.
But I strongly oppose this Bill because
there is little difference between
this Board and the all and sundry
Boards that are to be found elsewhere.

Mr. Chalrman: The question is:
“That the Bill, as amended, be
passed.”
The motion was adopted.

The House then adjourned for Lunch
till Half Past Two of the Clock.
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The House re-assembled after Lunch
at Haolf Past Two of the Clock.

[PAND:T THAKUR DAs BHARGAVA
in the Chair.]

INLAND STEAM-VESSELS (AMEND-
- MENT) BILL

The Minister-of State for Transport
and Railways (Shri Santhanam): I beg
10 move: '

“That the Bill further to amend
the iniand Nteam-vessels Act, 1917,
be taken » consideration.”

This is a ve.  suuple Bill and 1 hop-
ed WAl Il we g uave veen passed
iong ago. bul .ullnwunaiely owling ta
e exqgeiluies ul our paruamentary
ousiness, WS Lad (0 we postponed.
lnis 1s & bul or suine urgency. it
seeks 10 luil up tne lacuna 1n ine pre-
selnl lniana >teams-vesseis Act, AYl7,
unaer wne Govermnent vl lndia Act
vl 193D lhe 1lniand dleam-vessels be-
came a purely provincial subject and
tne ceulie 1ost touch with 1t bput under
e new consutuuon, 1t 1s.1n the {on-
current List. 1ne rouse may be sur-
prised to know that we hnave got
powers oI contror ot our shipping,.
coaslal as well as toreign going shipe
ping, so long as the ship is on the
inaian reglswer and even 10 some exs-
tent ol lureign shipping, so tar as ¢oas-
tal wrade 1s concernea, but we have
no conirol over e indian Steam ves-
sels. This is because tne inland Steam-
vessews Act proviaed only 1or certi-
ticate ot survey, lor quaiiflcations of
serangs, engineevs, etc. and such pur-
poses. Whnen that Act was passed, it
was not conwmplaied that any steam
vessel plylng 1 an inland river in
lndia will transfer its allegiance ta
any other neighbouring State or there
would be any difficulty in controlling.
it, but things are changed and as ycu.
know a new State has arisen which
has more or less divided wne big rivers
ot India. Therefore, it is essential for
us to be abte to control the Inland.
Steamers which are plying within our
territories. It {s also necessary for us
to ensure that inland steamers regis-
tered in a neighbouring State are able
to carry our traflic on the basis of

strict reciprocity. There are only
three points in this Bill. This Bill
compels registration of all Inland

Steumers 1n the State at which it has
its headquarters. Secondly, it prohi-
bits transfers of certificate of registra-
tiop or transfer of the place ot resi-
dence or place of business, except with
the permission of the authorities con-
cerned. Thirdly, it provides fir re-
ciprocity—clause 19Q. These a1: the
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only provisions and 1T am sure that the
whole House without any voice of dis-
sent, will approve of these provisions.
All the other provisions are more or
less ancillary to these provisions. My
hon. friend, Mr. Sidhva, has tabled
some amendments. They are more or
less formal amendments, not contro-
versial. If the Bill stood alone. those
.amendments are essential but most of
these amendments have been already
provided in the original Act and I
hope to convince him when they are
taken up. On one or two points, I
may be able to accommodate him.
The other amendments are unneces-
sary because they are already provid-
ed. Otherwise, there is no point of
controversy. I commend this Bill to
the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Inland Steam-vessels Act, 1917,
be taken into consideration.”

Shri Hussain Imam (Bihar): On a
point of Order a ruling was given on
the 12th of April on the motion of
hon. Minister for Transport that the
consideration of Bills involving any
expenditure out of the Consolidated
Fund under Article 117(3) cannot take
place without the previous sanction
of the President. I invite your atten-
tion to the fact that this Bill does con-
template that in the case of Part C
States we have taken over, like Cutch
and other places, we will have to act
as the Provincial Governmeni as well
as the Central Administration because
things have got to come to the Centre.
it will involve expenditure from the
Consolidated Fund and therefore the
tonsideration of the Bill cannot be
proceeded with.

Sbri Santhanam: If the hon. Mem-
ber had taken care to read the Bill
he would find that the only expendi-
ture is the expenditure of a State con-
cerned. No expenditure is involved
from the Consolidated Fund of India
and I think the question does not arise.

Shri Hussain Imam: May I give the
details in which the Central Govern-
ment is involved. On page 6 of the
Bill under clause 19R it is stated:

“Power to make rules—(e) pres-
cribe. subject to the approval of
the Central Government, the fees
to be charged for the registration”.

For the fees to be charged, the Cen-
wal Government will have to have
somebody to deal with this matter.
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et e T, S
prescribe subject to the a o
the Central Government. pproval of

Shri Hussain Imam: As far as Part
C States are concerned, the whole ex-
penditure is a charge on the Consoli-
dated Fund.

Shri Santhanam: What is the Part C
tbsg’:ate to which the hon. Member refers

Shri Hussain Imam: Cutch.

Shri Santhanam: There'are no inland
steamers there. It is regulated by the
Sh}pping Act. It is only a port there.

Mr. Chairman: It appears that ‘there
is a provision that the State concerned
will have to spend some money and
not the Central Government. Theére*
1gre, there is no point of order involv-
ed.

Shri Hussain Imam: The power of
superintendence is there, Sir.

Mr. Chairman: It does not necessa-
rily involve any expenditure of money.

Shri Sidhva (Madhya Pradesh): T
will not be long. I welcome this Bill.
As my hon. friend Mr. Santhanam
stated, this Bill is long overdue and
it should have been brought in the
last session. There are very good pro-
visions in this Bill. I have got.several
amendments which I shall discuss
when the clause by clause considera-
tion of the Bill is taken up. I would
however state that while all the ton-
nages of steamers are to come under
the operation of this Bill, there are
certain omissions which must be ac-
cepted by my hon. friend. Otherwise,
1 am afraid, the whole object would
be frustrated.

I would draw his attention to one
instance. In Bombay, there are many
small steam vessels running between
varipus coastal towns, a distance of
25 or 30 miles. There are two trips
every day and they come back to
Bombay. I remember, in 10849, there
was a big mishap. A small steam ves-
sel of 500 tons, cairied passengers more
than ‘its capacity, and nearly 120 pas-
sengers were drowned. Probably, this
seems to have escaped the notice of
the hon. Minister. I have moved cer-
tain amendments and I hope he will
sympathetically consider them. Other-
wise. I have every support for all the
provisions. As the hon. Minister
rightly stated. there could be no ob-
jection to any provision, but, the Bill
has not been properly considered from
practical experience. I have some ex-
perience from the passengers’ point of
view, and therefore I have suggested
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certain amendments. I have seen
the original Act. If there are any
provisions in the original Act and if
they overlap, I will not press them.
If there are none, certainly, I shall
press those amendments. With these
few words, I welcome this Bill.

As the hon. Minister stated, I hope
it will be passed soon. As I stated,
there are many lacune in the Act and
there had been many difficulties ex-
perienced in the matter of certificates.

Also, some small vessels are not being,

inspected as required and they are
running with old and deteriorated en-
gines. Those provisions require to be
made more strict. For this purpose
also, I have moved certain amend-
,Jmnents. With these words, I support
the Bill.

Dr. Deshmukh (Madhya Pradesh):
The hon. Minister described this as a
very simple Bill and that it probably
is. But, all the same this embodies
a provision for the registration of cer-
tain steam vessels which were not so
far being registered. The hon. Minis-
ter has sought to provide in these
various clauses the whole procedure
about the registration of these steamn
vessels. Then, at the end, naturally,
since this is a Central Act, he has pro-
vided for the repeal of all rules and
regulations or Acts that are subsisting
in the States. I once again suggest
that such Bills should be referred or-
dinarily to a Select Committee. My
hon. friend Mr. Sidhva not only {inds
fault with this Bill for which he has
given notice of amendments, but he
has also suggested in his speech that
there are lacuna in the original Act
which require to be cured, so far as
supervision and inspection is concern-
ed. Here also, in the provisions that
are made in this Bill, I do not see how
long this registration has to last, and
whether there is to be re-registration
as it is in vogue in the case of auto-
mobiles. Moreover, 1 do not know
whether there is any specific provision
-about inspection, as my hon. friend
has complained. Moreover, when we
rush up like this, it is our experience
that before even the ink of a Bill is
dry, we have an amending Bill and it
does not require much foretelling or
pre-vision to say that the hon. Minis-
ter will, in all probability, come for-
ward with an Amending Bill ‘within
the next ® months. There would not
have been much time lost if this Bill
had been introduced a little earller
and a motion for reference to a Select
Committee had been made. All these
points could have then been much
more satisfactorily thrashed out, and
less time of the House taken than
would be possible in the present cir-
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cumstances. Even so far as the am-
endments of my hon. friend Mr. Sidhva
are concerned, it is not possible to
give them that consideration which is
due to them when we are discussi
them in an open House like this. n{
therefore think that it would haver
been much wiser for the hon. Minister
to have made a motion for reference
to the Select Committee and then to
thrash out the provisions there and
get the Bill passed with greater ease.
Eor instance, I shall point out only
one case. He has tried to make an
exception here. It is stated:

“Provided that it shall not come
into force in the States of Travan-
core-Cochin and Madras...” etc.

I do not know why he has excepted
these two States from the provisicns
of this Amending Bill.

Shri Santhanam: I have given an
amendment in that connectioa.

. Dr. Deshmukh: Even before the Bill
is placed for consideration, we have
got amendments from the hon. Minis-
ter himself.

Shri Santhanam: It has been before
the House for nearly two months.

Dr, Deshmukh: I am glad he did not
wait as long as I thought he would
In clause 3 it is suggested:

“(2) Nothing in this section
shall—

(a) apply to any steam-vessel
built at any place other than a
place of registry and making her
first voyage to any such place for
the purpose of registration.”

This is quite a wise provision be-
cause it 18 not pnossible to give the
registration number when the ship is
built in a particular place before it
reaches the place where it has to be
registered. But, there is something
like a provisional certificate under
clause 19J(4). I do not see why that
should not be availableto any com-
pany fo take a vessel from where it
is built to the place where it is to be
registered and why, there should be
a specific clause in section 19A t> ex-
cept that vessel from this provision.
Similarly, I think many questions are
likely tn arise because, when we rush
through legislations in this House,
then, we find ample mistakes coms-
mitted by us which require to be
corrected. I would have therefore
liked my hon. friend to make a re-
ference to the Select Committee. 1f
it is not too late, I would even now
urge upon him to do so.

Shri Chaliha (Assam): I welcome
this little measure. I have some
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.doubts about clause 3 which runs as
foilows:

“(2) Nothing in this section
shall—

(a) apply to any steam vessel
built at any place other than a
place of registry and making her
first voyage to any such place for
the purpose of registration;”

.My difficulty is like this. If a ship is
built in Calcutta, and then it :oes to
Pakistan, there will be many steamers
.going without any registration. They
will be registered in Pakistan. My
-doubt is whether this is meant only
for the Indian Union or to vessels that
go tc Pakistan. My own experience
is that many ships are built in Cal-
cutta and they are taken to Pakistan
where they are registered. My se-
cond difficulty is about reciprocity. 1
-do not know if it means that if a ship
or vessel is registered in Pakistan,
it shall be allowed to ply in our rivers
and inland waters and vice versa.
Probably, there is one thing which 1
must confess. 1 know the number of
our ships is greater than those regis-
tered in Pakistan. There may be ob-
vious advantages. But, I would like
this point to be cleared by the hon.
‘Minister. When these two points are

« cleared, I would welcome this measure.
“That will satisfy the ship-builders as
well as the people who ply the ships
between India and Pakistan. Our
ships from Calcutta go to Assam
through Pakistan and I feel a certain
amount of reciprocity is necessary.
‘But, I would like to know whether it
i{s to our advantage or disadvantage.
If these two points are cleared, I shall
‘have nothing against this measure and
I welcome it.

Shri Hussain Imam: We are deeply
interested, coming from Bihar, in in-
land steamers, because our province
i1s divided into two parts by the Gan-
-ges. There are four points at which
we have to cross over for every lour-
ney from one part of the country to
‘the other. We have had two disas-
‘ters. The one was the famous Nara-
yani disaster in which more ‘than 100
persons were drowned about five
Years ago. The other was only in the
‘last year in which 400 or 500 heads
of cattle were involved. Many of
‘them saved themselves swimming.
‘We feel that this Act is one which
should not have been treated in the
manner in which it has been done
The only vart which they wanted to
add for the puroose of registration
has rome in. Even the Adaotation
Order that was nuhlished by CO No
4 seems to have forgotten that the
conception of provincial Government
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is no longer available to us under the
Constitution. All are now State
Governments, but I have got a copy
here which I have taken from the
Library and it does not contain the
words State Governments at a single
place. We have the words Provincial
Government at all the places. This
requires correction.

And then the original Act does not
provide penalty for the management
or the ownegs of the vessels. The
punish'ment. or penalty is all for the
staff, implying thereby the sarangs,
the master of the vessel and so on.
But these people have no control over
the number of passengers who board
these inland vessels. All these mat-
ters call 'for greater attention and
necessary action. Also when framing
or bringing forward any Bill, let us
not forget the past experience, but.let
us try to.take a lesson from our past
and try to get over the difficulties
that had been confronted. Therefoie
I would like to invite the attention of
the Government to the urgent neces-
sity of bringing forward another Bill
to revise the original Act in extenso.

As far as this particular measure is

. concerned, there can be no two opl-

nions that there is great need for re-
gistration and it is most essential
and ‘unexceptionable, except that a
few things should have also been in-
cluded and probably these are being
included by way of amendments.

Shri Santhanam: Normally I do agree
with what Dr. Deshmukh has said. that
a Bill should be scrutinised by a Select
Committee. But I am sure he will
agree with me that even when a Bill
comes from a Select Committee, am-
endments cannot be excluded.

Dr. Deshmukh: They can be fewer.

Shri Santhanam: No, I do not think
so far as this Bill is concerned, they
can be fewer. I do not think any
Bill has come before this House with
fewer amen-eents than this Bill has.
As a matt'r oi fact, the provisions
contained «n this Bill are so simple
that it would be rather taking too
much of the time of the House if I
were to refer it to a Select Committee.
There has been no controversy over
this Bill. It is not at all a controver-
sial measure.

K’

There is nothing that I need say
in reply to what Mr. Sidhva has said
because as T have already said I will
cons:ltder his amendments on their own
merits.

Mr. Chaliha raised two points. One
was that ships being built at Calcutta
could be taken over to Pakistan for
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registration. I wonder whether he
realised the implication of that argu-
ment. Does he want that Pakistan
should build all its ships only outside
Irndia? Suppose Pakistan wants to
build a ship and there is at Calcutta
or somewhere else a place where it
can be built. Does he mean to say
that Pakistan should not be free to
build her ship at that place? How
can that, be dope.unless there is some
such provision here? So far as the
building of ships is concerned, it all
depends upon the people concerned
and where they want to ply the vessels.
It would be wrong for us to irterfere,
that would only be hurting our own
interests.

The secopd point that he raised was
that relating to reciprocity. Surely
if we did not think that it was en-
tirely to our advantage we would not
have put in the clause concerned.
Secondly, under the present interna-
tional convention where a river passes
through two ar three States. we have
no right to prevent the ships regis-
tered: in one of the territories from
going through all the other territories.
We want to respect the international
convention and we want to ensure that
that respect is reciprocal and not one-
sided, A country like India c¢annot
afford to dispense with or break inter-
national conventions. Other parties
may do so and we are only protec-
ting ourselves from any such unila-
teral act.
some fsower to deal with the question.
That why this has been put in.

I was wondering what Mr. Hussain
Imam meant by our not providing
penalties. In clause 6 we are provi-
ding penalty for the owners or mas-
ters of the inland steam-vessels who
do not conform to the provisions. As
far as survey and other things are
concerned, they are extensively dealt
with in the original Act of 1917, and
if that Act is examined, it will be
found that penalties are laid down
for non-conformity of any of the pro-
visions. If it is held that every Bill
must be completely comprehensive in
all respects, I do not object to it, but
that means much more time both for
preparation and for introduction and
passing and I do not know whether the
hon. Member would prefer that things
should wait indeflnitely, or whether
we should do something now that is
very essential and necessary. I may
take the House into confidence and
say that the question of this Bill arose
exactly ffom the difficulties of Bihar.
When complaints came from the State
of Bihar and when the people of Bihar
and the Members of Parliament rrom
Bihar sald that some river vessels
were being transferred from Bihar,
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we examined the position and found
that we had no powers to remedy the
situation. Immediately we set qur
Ministry of Law in motion and this
Bill was produced. Therefore it is a
matter that is urgent and I need not
expatiate on its urgency because it
may be misconstrued in some quar-
ters. Therefore I request that the
House may let this Bill pass without
any trouble.

Mr. Chairman: The question is:

“That the Bill further to amend
the Inland Steam-vessels Act,
1917, be taken into consideration.

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.—Insertion of new Chapter .
A.

Shri Sidhva: Sir, I have to move my
amendment. 1 beg to move:

In clause 3, in sub-section (1) of
the proposed section 19A of the Inland
Steam-Vessels Act, 1917, after the
words ‘‘steam-vessel” insert the words
“of any tonnage”.

It may be argued that the words
“steam-vessel” does mean all steam-
vessels of any tonnage and so there
is no necessity for adding the words
that I have proposed. But in one
disaster that took place it was inen-
tioned by the members of the enquiry
committee that the Act was not ap-
plicable to that particular case as no
tonnage had been mentioned and that
particular vessel was less than 100
tons. It may be that all vessels are .
covered, but all the same, to make the
matter perfectly clear, I suggest that
these words that I have suggested
may also be there.

Shri Santhanam: The matter is quite
clear as it is. The defilnition says
that an inland vessel is one that cr-
dinarily plies on any inland water.
and a steam-vessel is one that is pro-
pelled by steam, whatever may be its
description. Therefore all the vessels
are covered and these words that have
been suggested by my hon. friend are

, superfluous. I wonder whether the

case of the disaster that he referred
to happened on the high seas or.....

Shri Sidhva: No, within the Bom-
bay area. .

-Shri Santhanam: But there is 70 in-
land vessel in the Bombay area.
They all belong to coastal shipping
and all such cases are covered by the
Merchant Shipping Act and there they
may have tonnage limits. Here, so
far as this particular Bill is concern-
ed, it covers all inland steam-vessels
of any tonnage. and therefore the ad-
dition of these words is unnecessary.
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Shri Sidhva: But the hon. Minister
himself referred to the definitions.
In one case you have vessels ordina-
rily plying in inland waters and in the
other case vessels of all description
are covered. What exactly is meant?

Shri Santhanam: There is no limit
of tonnage. Vessels of all description
ordinarily plying in inland waters are
covered and also all those that are
propelled wholly or partly by the
agency of steam. And so together,
_they make the position completely
foolproof.

Mr. Chairman: It seems that there is
no contradiction. May I take it that
the hon. Member does not want to
press his amendment?

3 P.M.

Shri Sidhva: If it is not contradic-
tory, why are. different interpretations
given? However, if you are satisfled
lt‘l;tat it is clear I do not want to press

Mr. Chairman: Left to myself it is
quite clear but if he wants it I have
no objection to put it to the House.

Shri Sidhva: I do not want to press
it. I want to move my next amend-

ment. I beg to move:

In clause 3, in the proposed section
19D for the words ‘“Survey in force”
substitute the words “an authorised
surveyor".

I do not understand the meaning of
“survey in force” as contemplated in
section 19D. Survey and inspection
of steam vessels are an essential part
of the Bill and we do not want any
ambiguity. My amendment suggests
that a certificate from an authorised
surveyor will only be acceptable to the
authorities. I am only making it very
clear and I hope the hon. Minister
will have no objection to accept it.

Shri Santhanam: The whole of
Chapter II of the old Inland Steam

Vessels Act relates to how a ship will .

be surveyed, how a certificate’ will be
issyed and the qualifications of the
surveyor. Everything is comprehen-
sively dealt with in LChapter II. The
only point here is that a certificate
of survey should be in accordance
with the Provisions of the Act.
you add “an authorised surveyor”
here it would look as if it is meant
only for this provision and not for
other provisions, Chapter II of the
Act makes detailed provisions regar-
ding survey and surveyors and there-
fore this is not necessary.
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Shri Sidhva: Are the surveyors a
poiin.}ed by the Government periocﬂ:
cally

Shri Santhamam: They aré certified
by the Government and nobody else
can survey. There are stringent re-
gulations in force for issuing certifi-
cates for surveyors.

Shri Sidhva: I do not press this am-
endment. I beg to move:

In clause 3, in the Proviso to sub-
section (3) of the proposed section
19E, add the following at the end:

“anrd reasons for such approval
shall form par{ of the record of
that Government.”

The proviso reads:

“Provided that the Government
of the State in which the owner
ordinarily resides or carries on
business, or in the case of a com-
pany the Government of the State
where the principal place of busi-
ness of the company is situate, has
accorded its previous approval
thereto.” .

I want to add at the end “and rea-
sons for such approval shall form
part of the record of that Govern-
ment.”” When a certain provision is
made I want it to be emphatic on
this matter, as to under what cir-
cumstances deviation is desirable.
From that point of view I want this
addition to be made.

Shri Santhanam: When one State
accords approval for a ship in its re-
gisters to be transferred to the regis-
ter of another State, naturally it will
do so when there is sufficient reason.
When it voluntarily accords approval
for such registration, I do not see
why we should ask that State to re-
eord its reasons. If it is in its interest
to accord approval we need not ask
them for the reasons. I think my
friend’s enthusiasm is rather misplaced. .

Shri Sidhva: I shall not press the
amendment. I beg to move:

In clause 3, in sub-section (1) of
the proposed section 19F, add the
words “on payment of prescribed fee”
at the end.

This is
clause reads:

“it shall grant to the applicant
therefor a certificate of registra-
tion comprising such particulars
as may be prescribed.”

self-explanatory. The

Whether any fee is to be levied is
not clear. If a fee is levied it would
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be better for the purpose of registra-
tion. I therefore desire this addition
to be made.

Shri Santhanam: There is no diiler-
ence of view between us. The rules
will cover it. Even though you put
in the words ‘prescribed tee” the ac-
tual fee will have to be prescribed
by rules. owever, I have no objec-
tion to accepting the amendment.

Mr. Chairman: The question is:

In clause 3, in sub-section (1) of
the proposed section 19F, add the
words 'on payment of prescribed fee"”
at the end.

The motion was adopted.
Shri Sidhva: I beg to move:

In clause 3, in sub-section (2) of the
proposed section 19F, atter the word
“mechanically” insert the words “and
in construction of the body”.

There are many defects in the con-
struction of a vessel, which have
caused disasters. They need not be
uecessarily mechanical defects in the
engine. If the vessel carries passen-
gers and the body is not built for
that purpose, that leads to many dis-
asters and they have occurred also.
Therefore as a measure of safety 1
am suggesting this amendment and it
is essential in the interest of the tra-
velling public.

Shri Santhanam: Mechanically defec-
tive mecans defect in the mechanics
either in the engine or defects in con-
struction. The wording ‘defect in con-
struction of the body’ is very vague
and so far as designing is concerned
it will be very wrong to leave it to
the surveyor or the State (_}gvernment
to say what sort of a sailing vessel
should be undertaken. The amend-
ment will make the whole thing vague
and may cause harassment. To the
extent there is any defect, which whl
reflect on safety, it is a mechanical
(ﬁgect. If it is likely to leak or not
float properly or affect the safety of
the vessel it becomes automatically
a mechanical defect.

Dr. Deshmukh: The words “structu-
ral defect” would be better.

Shri Santhanam: Structural has no
meaning: it is not a question whether
the vessel should be of one shape or
another. Besides I am told by our
legal draughtsman that it would be
bringing an element of vagueness it
I accept Mr. Sidhva’s amendment. In
the rules to be made we shall see that
the defect which he mentions is nover-
ed.

97 P.8S.
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Shri 1. T. Krishnamachari (Madras):
There is some paint in what Mr. Sidhva
has suggested, though the language of
the amendment is rather unfortunate.
1 cannot agree with my hon. friend the
Minister that mechanical defect would
cover defect in construction or struc-
tural aeiects as well. Because if the
wording had been merely “found to be
defective”, then whkhat my hon. friend
the Minister says will be correct and
detect in any part of the mechanism
or the structure would be included.
But once you precisely limit the defect
10 mechanical defects, it cannot mean
other defects as well. If my hon.
friend is not willing to accept Mr.
Sidhva's amendment in that particular
form what he should really do is to ac-
cept an amendment reading ‘“mechani-
cally and structurally defective”. The
mere fact that Government cover this
lacuna in the rules would not prevent
u person whose boat is structurally
defective and to whom therefore a
licence has been refused, from going
to a court of law and saying, “The
Act says you can only refuse a licence
If my boat is mechanically defective,
and you have, therefore, no reason to
find fault with me for any structural
defect.”” So, I think even though my
non. friend's legal advisers have ad-
vised him against acceptance of any
amendment similar to that tabled b
Mr. Sidhva, it is a matter for reconsi-
deration because the legal pundits can-
uot visualise or envisage all possible
objections that might be raised by a
person whose licence may be refused
which perhaps a layman like Mr.
Sidhva might be able to imagine. I’
would, therefore, humbly suggest to
my hon. friend the Minister to recon-
sider the matter and table a suitable
amendment before the Bill is finally
passed.

Shri Santhanam: Sir, here it is not
only a question of my accepting a
substitute wording but we have to
consider the question of whether the
authority issuing the certificate of re-
gistration is properly equipped to go
into the matters relating to structure.

Dr. Deshmukh: He ought to be.

Shri Santhanam: I am not a techni-
cal expert......

Shri Sidhva: Therefore you make it
very clear so that there may be no
ambiguity about fit.

Shri Santhanam: What I have al-
ready offered to do is that in making
the rules this fact will be taken into
consideration.

Shri Sidhva: “Consideration” has ne
meaning. 8$ay you will put it there.
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Shrl Santhanam: The point will be
covered by the rules and when we
make a comprehénsive revision of the
Act then also this point will be consi-
dered. All these ships are built in
prcéper shipyards, by proper designers
and engineers. Therefore, generally
there will not be any defcet. -Any-
way I will see what can be put down
in the rules.

An Hon. Member: Putting something
in the rules which does not find a place
in the Act may be ultra wvires.

Shri Venkataraman (Madras): De-
fects may be any defects, mechanical
or otherwise.

Mr, Chairman: So far as the word
“mechanical” goes it appears the defect
must be something relating to the
machine, So far as the word “cons-
truction” used by Mr. Sidhva goes, it
does not look quite apposite. The
word “structural” betler explains the
meaning. At the same time, if both
the words are taken away the word-
ing will be merely “defective” which
perhaps will be more vague than now.
So far as the powers given in clause ]9
are concerned, the wording is, “pres-
cribe the power., duties and functions
of the registering authority and the
local limits of their jurisdiction.” 1If a
rule can be made that it will be the
duty of the registering authority to
look into the structure of the ship also,
then I think this lacuna may he co-
vered. But I leave that to the House
to decide. If the hon. Minister wants
to change the wording, I will certainly
permit an amendment at this stage.

Shri 8. C. Samanta (West Bengal):
May I suggest that we say, “mechani-
cally or otherwise defective”?

Shri Santhanam: You are making it
more vague.

Pandit Munishwar Datt Upadhyay
-(Uttar Pradesh): If the word “mecha-
nical” is dropped and only “defective”
remains, then all sorts of defects can
be covered by the rules.

The Minister of Law (Dr. Ambed-
kar): May I say a word as it strikes
me?- I have not seen the Bill and
therefore I am speaking from such im-
pression as I have formed. The main
object of the Bill is to secure safety.
Now, safety depends, so far as I under-
stand it, upon the mechanical - struc-
ture of the ship and not upon struc-
ture in the sense of its shape or size.
Therefore a distinction, I think re-
quires to be made between the two, the
structural defect which has nothing to
,do with the ship, and the mechanical
.defect which has something, in fact
greatly, to &> with the safety of the
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ship. The object of the Bill is-tc se-
cure  safety and therefore emphasis
must necessarily be laid upon the
mechanical side of the ship and not
so much upon the structural side. A
man may have, for instance, an oblong
ship; a ship may be something whose
bottom may be very different from the
others. *

Shri Sidhva: That is a defect.

Dr. Ambedkar: What I want to know
is, what is a structural defect? One
man may say, “From my point of view
it Is a structural defect. It ought to
have been in some other shape.”
Another man may say, “It ought to be
of some other shape.” *The submis-
sion I am going to make is this, that
the Bill aims at securing the safety
of the passengers; the safety of the
passengers essentially, mainly, funda-
mentally depends upon the mechanism
of the ship, and therefore what is
necessary in the matter of giving a
certificate by the surveyor is that he
should see whether there is any mecha-
nical defect. That is my submission.

Shri Venkataraman: May I ask the
Law Minister......

Dr. Ambedkar: This is no question
of law. I am only speaking as one of
the Members of the House.

Shri Hussain Imam: Sometimes
structural defects may endanger the
safety of passcngers. For instance,
the railings on the deck may be so
low that passengers may fall into the
water.' Agaln, if the blades are not
properly screened passengers may fall
on them and get crushed. Similarly,
if the engine room is not properly pro-
tected you may have accidents. The
word ‘‘structural” does not imply any
defect in size and shape but should
be included for the same purpose on
which the Law Minister insists, name-
ly, that it is the safety of passengers
that we look to. We must trust our
authority to so interpret the statute
as not to make it inoperative. 1 con-
sider “structural” is very essential.

Shri Sidbva: My friond Mr. Santha-
nam said that though my wording did
cover the intention still there is vague-
ness in it, and my hon. friend, Dr.
Ambedkar has stated that what we aim
at is the safety of passengers. ] am
also for safety, but he has mixed u
shave with safety. My hon. friend,
Mr. Hussain Imam has come out with
the correct instances. can tell Mr.
Santhanam that some of these ship-
owners deliberately put the railings
very low and as a result many acci-
dents have occurred. :

An Hon, Member: Why put it “deli-
berately” low?
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Shri Sidhva: Because it .cuts down
the costs. The Deck Passengers Com-
mittee has made strictures on this
practice. There are many other struc-
tural points, for instance, use of bad
wood in construction. Those who have
experience in this fleld have spoken in
favour of * my suggestion. Unfortu-
nately, my friend Dr. Ambedkar......

Dr. Ambedkar: I have travelled very
much......

Shri Sidhva: But not on the deck.
You have travelled in the saloons
where there are no defects.

Sir, with the object of safety in
view I have moved my amendment.
I am prepared to accept your sugges-
tion to substitute ‘“‘construction” by
the word “structural”. I hope my
friend will accept it.

Shri Santhanam: There is also a
technical difficulty because this parti-
cular section (section 13 in the Act)
does not regulate any such thing.
Here the reference is incidental for
registration only. This does not deal
with survey or looking into these mat-
ters of defects. The original sectiop
13 reads:

“A certificate of survey may be
suspended or cancelled by any
T.ocal Government if it has rea-
son to believe—

(a) that the declaration by the
surveyor of the sufficiency and
good condition of the hull, boil-
lers, engines or other machinery
or of any of the equipments of the
steam-vessel has been fraudulent-
ly or erroneously made: or

(b) that the certificate has other-
wise been granted upon false or
erroneous information; or

(c) that since the making of the
declaration the hull. boilers. en-
gines or other machinery, or any
of the eauipments of the steam-
vessel have sustained any mate-
rial injury. or have otherwise be-
come insufficient.”

This is the substance of the certifi-
cate of survey which is given. So, it
is only under clause 13 that the certifi-
cate comes. That does not cover
structural defects. The nosition will be
that the surveyor will he giving a
certificate under clause 13 which will
cover only the mechanical defects and
here the reeistering authority will
want a certificate about the strue-
tural defects. So. it is reallv eclanae 12
that requires amendment. T chall look
into it and in the meanwhile whatever
we can do we shall do by rules.
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Shrl Hussain ¥mam: That is not
ietnoltfngh. We should have it in the Act
self,

Mr. Chairman: It appears that clause
19F gives the registering authority the
power to refuse registration on the
basis of there being a mechanical de-
fect, or, if you put in the words
“structural defect”, on the basis of
there being a structural defect.

Shri Santhanam: That is because the
applicant has to produce a certificate
ot survey which deals with mechani-
cal defects. Unless he produces a
certificate of survey, registration will
nnt be given.

Mr. Chairman: Under 19D* a certi-
ficate of survey has to be produced
along with the application. All the
same, under 19F the registering autho-
rity has to be satisfled befgre it allows
registration. Mr. Sidhva wants that
the Registering Authority should be
competent to refuse on the basis of
structural defect also.

Shri Santhanam: The certificate of
survey will cover this point. If the
certificate of survey says that there is
a mechanical defect, immediately the
registering authority will know that
there is a defect, but according to the
original Act the certificate of survey
will not cover the structural aspect.
Therefore, when the registering
authority has to decide to give or to
refuse registration, i will have ne
material. So, we will have to amend
the original Act in order that the
certificate will cover this point also,
I am prepared to look into it and in

-the meanwhile in order to be consis-

tent with the Act as it is, I suggest
that my hon. friend should not press
his amendment.

Shri T. T. Krishnamaeharl: ‘May I
suggest that my hon. friend is again
wrong in taking shelter under a dif-
ferent clause altogether? [f actually
he feels that 19F is related to the
clause that he has now quoted, what
should be done is that clause (2) bar-
ring the proviso must go, because 19F
(1) and the proviso are adequate for
the purpose. There is a possibility of
the surveyor refusing a certificate and
the registering authority may for
that reason refuse registration. But 1
cannot understand why my hon. friend
shoyld put in a superfluous sub-
clause (2) and at the same time Insist
upon maintaining it in an inadequate
form, allowing the person who has got
a grievance to go to a court of law
where none of the ingenious arguments
of my hon. friend, and his able helper
the hon. the Law Minister will save
the matter from being decided In a
judicial manner. The point is that it
my hon. friend Is correct and ihis



%010  Inland Steam-Vessels

[Shri T. T. Krishnamachari]

clause stands by itself, then the
obvious thing is to delete sub-clause
2) and keep the proviso. Then it will
e all right.

Mr. Chairman: May I suggest far
the consideration of the hon. Minis-
ter that the registering authority is
given specific duties. Tn certain cases,
in spite of the certificate of survey,
the registering authority has got the
power to refuse registration. As long
as that power is there, it is the duty
of the registering authority to see that
mechanically the vessel is not defec-
tive, but if you do not put in the
words “structural defect” then the re-
gistering authority will be able to
examine the mechanical aspects only;
it will not be able to say anything in
regard to the other aspects of the
vessel. Therefore, either (2) should

be taken away, or as has been suggest-

ed by the hon. Minister, the rules
may provide for the specific powers,
duties and functions of the register-
‘Ing autharity in so far as the exerclse
of these powers is concerned.

Shri Santhanam: If my hon. friend
Mr. Sidhva is agreeable, then I am
willing to accept my hon. friend Mr.
T. T. Krishnamachari’'s suggestion to
omit (2) and keep the proviso.

Shri Sidhva: What will happen then
to ‘mechanical’ defects? This aspect
would go. isn’t it......

Shri Santhamam: No. The certificate
of survey would cover all aspects. Ag
you will see, the registering authority
is not a technical body and therefore
ordinarily it will not be able to exer-
cise its powers eficiently without the
certificate. and the certificate of sur-
vey therefore would be quite suffi-
cient. This sub-clause (2) is unneces-
SAary.

Shri Hussain Imam: May ] point
out that this is quite essential? The

registering authority may refuse to -

register: but if you do not give the
authority the power to give registra-
tion, how can it refuse? TJnless you
glve first the power to give registra-
tion the aquestion nf refusal cannot
avise. Therefore. the power must be
there: then only the proviso would
come in. So. you should not delete
this sub-clause.

Shri T. T. Krishnamachari: I am

sorry fo interrupt, but sub-clause (1)
says:

“If ..the registering authority. .
is satisfled that the provisions of
this Act or of any rules made
thoremgder have been complied

1)
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From this, it is clear that the pro-
vision of sections must be satisfled,
or the rules made thereunder must he
satisfied. Therefore, there is ample
power for the registering authority to
refusg registration.

Shri Santhanam: The proviso also
provides for it.

Shri Hussain Imam: This must ble
rcia:onsidered from a drafting point of
view.

Shri Santhanam: If the proviso is
kept, then the whole point is served.

Shri Hussain Imam: If you amit
sub-clause (2), then the power to re-
fuse registration is not given.

Shri Santhanam: It can only refuse
if the certificate of survey is wot
given.

Shri Sidhva: May ‘I know whether
the hon. Minister will bring an amend-
ment to clause 13 later on?

Shri Santhanam: We shall consider
that. Immediately, I cannot say when
the Bill will be ‘introduced. We are
considering the whole thing. A com-
prehensive examination of this and the
Merchant Shipping Act is being made.
But as the House will appreciate, it
would be very rash for me to give
any undertaking as to when the
amendment will be brought. I shall
keep this in mind. .

Shri Sidhva: My fear is that if we
omit this it may worsen the position.
Therefore, 1 would request you, Mr.
Chairman, to give a little thought to
it and if necessary keep this over. We
must eamine whether clause 13 is
sufficient for this purpose; if that is
so, it is a differcnt matter. Other-
wise, if we omit this sub-clause,
“mechanical” aspect also goes away.

Mr. Chairman: I think that we
might keep this over for some time
and proceed further. The next
amendment.

Shri Sidhva: | beg to move:

In clause 3, after sub-section (2) of
the proposed section 19F, insert the
following new sub-section (3):

“(3) Any inland steam vessel
which is intended for carrying
passengers shall provide all neces-
sities. conveniences. amenities for
all classes of passengers as re-
auired under the Indian Merchant
Shioping Act, 1923 (XXI of 1923)
and under the rules made under
this Act”.
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This is also a healthy provision that
I am suggesting. There is a similar
provision in the Merchant Shipping
Act. T hbpe the hon. Minister will
have no objection to it. Everyday,
we are experiencing so many disas-
ters due to the reasons cited by my
hon. friend Mr. Hussain Imam and
others. I want {o make it as strin-
gent as possible.

Shri Santhanam: I am afraid this
provision is rather outside the scope
of the present amendment of the Act
contemplated by us. What we seek
now to do is only to provide for the
registration of vessels and matters
ancillary thereto. We do not know
what the conditions relating to pas-
senger amenities are at the present
moment in inland steam vessels. With-
out undertaking an investigation ‘into
those conditions and satisfying our-
selves that improvement on the lines
of the existing provisions in the Mer-
chant Shipping Act is-essential, it will
he premature and unwise to legislate
for this purpose, so to speak, off-hand.
I shall certainly ask the State Gov-
ernments to undertake an investiga-
tion into the present conditions and
send us a report, and if necessary we
chall bring a Bill for this purpose.
But in the meanwhile, we do not want
to complicate the present statute with
such provisions.

Shri Sidhva: In view of the hon.
Minister’'s statement. I do not press
my amendment. It need not be plac-
ed before the Houge.

1 beg to move:

In clause 3, in sub-section (2) of
the proposed section 190 . for the words
beginning with the words “Any re-
gistering authority” and ending with
the words ‘“such authority”, substitute
the following:

“It shall be incumbent upon
any registering authoritv to ins-
vect at any time or at least once
in six months any inland steam-
vessel within the local limits of
its jurisdiction.”

This is also important. I desire
that there should be surprise inspec-
tion also by the inspecting authority.
;[‘hore is no mention about that ag it
S. :

Sub-section (2) of
reads:

*“(2) Any registering authority
may at any time require that any
inland steam-vessel within the
loral limits of the jurisdiction may
be inspected by such authority
as the State Government may, by
general or special order, appoint

section 19-0
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in this behalf, and if as a ve-
‘qult of such inspection. the re-
gistering authority is satis-
fled that the vessel is in such a
conditioiu that it is not fit to ply
in any inland water, the register-
{ng authoritv may. after giving
the owner of the vessel an onpor-
tunity of being heard., cancel the
registration of the vessel and re-
quire the owner thereof to sur-
render forthwith to the reeister-
ing authorivty, the certificate of
vegistration in respect of that ves-
sel, if it has not already been za
surrendered.”

What T am surgestine is that for
the words herinning with the words
“Any registering authority” and end-
ing with the words “such authority”
the following be substituted:

‘Tt shall he incumbent upon any
registration authority to inspent
at any time or at least once in six
months anv inland steam vessel
within the local limits of its juris-
dirtion.” '

Shri Santhanam: T would like tn
neint ant tn the han, Membher that it
is now imnossible for anvbodv tn gn
without resistration. The obiect of
the whole Bill. is to make registration
compulsory. Therefore, this amend-
ment seems to me to be wholly super-
fluous, to put it mildly.

Shri Sidhva: That T admit so far
as the first point is concerned—
what about inspection?

Shrli T. T. Krishnamachari: Mav 1
noint out to the hon. Member that it
cannot be incumbent upon anybody to
inspect at anyvtime. It may be incum-
bent to inspect every six months or
oné year. :

Shri Sidhva: The object of wmyv
amendment is that the vessel should
be inspected every six months at least,
;f that is acceptable to the hon. Minis-
er.

Shri Sapthanam: There are rules
for survev at periodical times; it s
there in the original Act.

Shri Sidhva: I do not find anything
there.

Shri Santhanam: Section 11 of the
Act says:
“A certificate of survey shall not
be in force—

(a) after the expiration of one
vear from the date thereof; or

(b) after the expiration of the
period (if less than one yenr) for
which the hull, bollers, engines or
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other machinery, or any of the
equipments of the steam-vessel to
which the certificate relates have
been stated in the certificate to
be sufficient; or -

(¢) after notice has been given
by any Local Government, to the
owner or master of such steam-
vessel, that such Local Govern-
ment has cancelled or suspended
it>

So. every year it has to be survey-
ed.

Shri Sidhva: In view of this. T do
not wish to press my amendment.

I beg to move:

In clause 3, after clause (g) of sub-
section (2) of ‘the proposed section
19R, insert the following new clause
and re-letter the subsequent clause ac-
cordingly;

“(h) define in details  what
necessities. conveniences, and
amenities for all classes of pas-
genger: shall be required by the
owner of the vessel to carry out
before a certificate of registration
is granted.”

Shri Santhanam: I suggest that the
clause may be left as it is. About the
suggestion made by Mr. Sidhva, I shall
look into it. .

Shri Sidhva: I do not want 1o dis-
please my hon. friend. But I shall
look into it’ is a very vague wording.
Why can he not tell us that he will
provide for it in the rules?

Shri Santhanam: I shall look into
it and see how far it can be complied
with.

Mr. Chairman: Then I will put
clause 3 to the House.

The question is:

“That clause 3, as amended,
stand part of the Bill.”
The motion was uadopted.

Clause 3, as amended, was added
1o the Bill

Clauses 4 and 5 were added to the
Bill.

Clause 6.---(Substitinton of new
section).

Shri Sidhva: I beg to move:

iln clause 6. the proposed sectlon 57
be renumbered as sub-section (1) of
that section apd the following sub-
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section be inserted as sub-section (2):

“(2) Any owner or master con-
travening the provision of sub-
section (1) of section 19A° by re-
fusing to register a steam vessel
before proceeding on any voyage
shall be punishable with fine
which may extend to one thousand
rupees.”

Shri Santhanam: Before the hon.
Member speaks, I may point out to
him that clause 7, read with clause 4,
covers the entire point. Clause 4 makes
registration compulsory: clause 7 lays
down the penalty for non-registration.

Shri Sidhva: In that event I would
suggest that penalty should be in-
creased to Rs. 1,000. This is a very
important matter, because not only
cargo, but also human beings are
carried in these vessels, Even if we
lay down Rs. 1.000 the magistrate is
not going to impose it. He may im-
pose an amount according to the na-
ture of the offence.

Shri Santhamam: In order to cut
short the discussion, I am prepared to
accept a flne of Rs. 1,000 in place of
Rs. 200,

Shri Venkataraman: If the hon.
Minister accepts it, I will have 10 op-
pose it. This prévision is known in
law as a residuary clause. Where no
penally has been provided for a spe-
cific offence, a residuary clause provid-
es a small punishment. To increase
that amount to Rs. 1,000 in a residuary
clause is not the proper way of legis-
lating at all. .

Shri - Santhanam: I do not think.
The original Act did not contain any
provision for registration. It did not
provide any penalty for non-registra-
tion. Now registration is a funda-
mental duty which we are introducing.
And in these days when vessels cost
many lakhs and lakhs of rupees I think
a thousand rupees for non-registra-
tion is not much of a penalty.

Mr. ‘Chairman: In fact the grava-
men of the argument has been missed.
It is not that the hon. Member Shri
Venkataraman does not realize the
position. But his argument is that in
a residuary section the punishment
should not be increased.

Shri Santhanam: It is residuary
only in.form, not in substance. No
penalty for non-registration {s provid-
ed in the original Act. It is for the
ﬁcl"St time that the penalty is provid-
ed.

Shri T. T. Krishnamachari: The
suggestion of the Chair is the proper
one, because it Is g residuary clausg,
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Bhri Santhanam: Then I withdraw
the amendment.

Shri Sidhva: It is my amendment.

Mr. Chairman: In fact there is no
amendment before me. Amendment
No. 10 in the name of Mr. Sidhva hag
not been moved, and there is no am-
endment before the House.

Shri Sidhva; In my _amendment
the figure one thousand is there.

Mr, Chairman: The hon. Member
wants that in so far as the question of
fine is concerned the figure two hund-
red should be substituted by one thou-
sand. There 1s no such amendment
before me.

Shri Sidhva: I can do so with your
permission.

Mr. Chairman: If the Flouse agrees
I have no objection, but if it does not
1 cannot agree to it.

I will put the clause to the House.
The question is:

“That clause 6 stand part ¢f the
BilL”

The motion was adopted.
Clause 6 was added to the Bill.
Clauses 7 and anﬁfzre added to-the

Clause 9.—(Insertion of new section
75). i

Shri K. Vaidya (Hyderabad): Here
retrospective effect has been given.
and even the penal clauses are made
applicable retrospectively to proceed-
ings that have been started before this
provision is made atﬁplicable. I want
to know what are the particular rea-
sons why this Bill provides that we
should go against the usual practice.

Mr. Chairman: Does the hon. Mem-
ber want to move his amendments or
not?

Shri K. Vaidya: Yes, I want to move
them.

Mr. Chairman: His amendment (No.
2) cannot be moved as it is a nega-
tive amendment. He may move his
amendment No. 3. .

Shri K. Vaidya: I beg to move:
In clause 9, in the proposed section

;'31 '?f the Inland Steam-Vessels Act,

(i) Omit sub-section (2); and
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(ii) Add the following Proviso:

“Provided that the repeal shall
not affect—

(a) the previous operation of
any law so repealed, or anything
* duly done or sutcred thereunder,
or

(b) any right, privilege, obliga-
tion or liability acquired. accrued
or incurred under any law so re-
pealed.”

I do not think I have to say much
in support of this amendment because
it is clear that all the laws usually
have no retrospective effect. In this
particular case this section means
that there should be retrospective
effect. And the retropective eifect is
not only for the procedure but even
for the pcnalty. It means that if any
action was taken before this Bill the
penally that would be given would be
such as was not provided then. There-
fore I suggest that this amendment
may be accepted because this section
should not allect the proceedings that
have already been taken.

Mr. Chairman: Amendment moved:

In clause 9, in the proposed section

;Ig”of the Inland Steam-Vessels Act,

(1) Omit sub-section (2); and
(ii) Add the following Proviso:

“Provided that the repeal shall
not affect— .

(a) the previous operation of
any law so repealed, or anything

duly done or suffered thereunder,
or

(b) any right, privilege, obliga-
txor{ or hacli)llity acquired, accured
or incurred under any law so re-
pealed." y

Shri .Santhanagn: Sir, I do not think
there is any difficulty, because sub-
section (2) says that whatever act was
done will stand and there will be no
retrospective ettect with respect to
that. So far as sub-section (1) is con-
cerned we do not want any conflicting
Jurisdiction, There may be local Acts
confljctihg with this and this provision
vill ‘supersede such provision in some
States. It is%n sub-section (1). So
far as sub-section (2) is concerned, it
provides exactly what my {riend
wants. I do not see any necessity for
his amendment. Therefore his amend.-
ment is not acceptable.

Mr. Chairman: The question {s:
In clause 9, in the proposed section
331701 the Inland Steam-Vessels Act,

(1) Omit sub-section (2); and



7018  nland Steam-Vessels

[Mr. Chairman]
(ii) Add the following Proviso:

“Provided that the repeal shall
not affect— :

(a) the previous operation of any
law so repealed, or anything duly-
done or suffered thereunder, or

(b) any right, privilege, obliga-
tion or liability acquired, accrued
-or incurred under any law so re-
pealed.”

The motion was negatived.
Mr. Chairman: The question is:
“That clause 9 stand part of the
Bill.”
The motion was adopted.

Clause 9 was added to the B:ll.
Clause 1.—(Short Title).

Shri Santhanam: 1 beg to move:
For clause 1, substitute the follow-
ing clause:

“1. Short title and commence-
ment.—(1) This Act may be call-
ed the Inland Steam-Vessels
(Amendment) Act, 1951.

(2) This section and sections 2
and 9 shall come into force at
once, and the remaining sections
shall come into force on such date
as the Central Government rmay,
by notification in the Official
Gazette, appoint.”

We are tgking power top bring the
other sections into force later, because
some amount of preparation is need-
ed. We have to give instructions to
State Governments as to registration,
etc. If you immediately bring them
into force, the existing trafic may be
dislocated. 1t is only to prevent any
dislocation of the existing traffic that
this amendment is necessary. 1 am
alsc bringing in Madras State and
Cochin State. It is made applicable
to all.

Mr. Chairman: Amendment moved.

For clause 1, substitute the follow-
ing clause: .

*1. Shert title and commence-
ment.—(1) This Act mpay be call-
ed the Inland eam-Vessels
(Amendment) Act, 1951.

(2) This section and sections 2
and 9 shall come into force at
once, and the remaining sections
shall come into force on such date
as the Central Government may,
by notification in the Official
Gazette, appoint.”

Sidhva: How long will it take
to bring the other sections into force?

i$ APRML, 1951

(Amendment) Bill 2019

Shri Santhanam: We have to muxe
rules and give instructions. Llomor-
row il the whole thing is made appl-
cable the traffic will come to a stop,
bcelcause the vesseis are not register-
ed.

Shri T. T. Krishnamachari: May 1
know how my hon. friend proposes to
remove the application of the Proviso

. to sub-clause (2) of clause 2 by this?

Shri Santhanam: I am sorry 1 mude
a mistake. This is only for clause (1).
So far as clause (2) is concerned there
are some local Acts which we have
not covered under this.

Shri Hussain Imam: Clause 2 also
gives the extent.

Shri Santhanam: So far as clausc 2 is
concerned, at present the Inland tea:n-
vessels Act does not apply to Llhese
Provinces (Madras and Travancore-
Cochin). That is why the amendment
cannot apply to them. We have not
considered how far we can apply it
to Madras and Travancore-Cochin.
When we are ready to .apply it, we
will come with the necessary Bill.

Shri Hussain Imam: Clause (2) spe-
cifies the extent and the area to which
it will apply. Clause 1 is only Short
title. It is impossible to provide under
Short title the extent and area. This
Should have been provided in clause

Mr. Chairman: Clause 1 only says
“This Act may be called the Inland
Steam-Vessels {(Amendment) Act,
1951”. And clause 2 says "It extends
to the whole of India except so-and-
sa.” Therefore, clause 2 deals with
the extent ol the area. But in the
amendment which has been moved I
find, in part (2) of the amendment,
that “This section...shall come into
foice at once, and the remaining sec-
tions shall come into force on such
date...etc.”

Shri Santhanam: This section
amending the lnland Steam-Vessels Act
shall come into force at once to the
extent of sections 2 and 9, and it will
come into force to the extent of the
other clauses as soon as we bring the
notification. 1t does not deal with the
extent or jurisdiction of the Act. The
original jurisdiction remains.

Mr. Chairman: I shall put the am-
endment to the House.

Shri Venkataraman: ] want to speak
on this amendment. ‘The hon. Minis-
ter said that clause 2 of hig amend-
ment will' come under the heading
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Short Title. But if he refers to the
second clause, he will find it pres-
ailtl»es the extent to which this Act

be applicable, that is to say, the
whole of India except Jammu and
Kashmir. _It is only in that section,
Sir, that any restraint with regard to
the application of several sections can
come in. If one relates to the terri-
torial extension of this Act, the other

prescribes the time at which the seve- -

ral sections come into operation and
that is the way in which, as far as I
know, legislation has been placed be-
fore this Parliament. It is very sur-
prising that the hon. Minister should
come forward and say that in the
Short Title to a legislation......

Shri Santhanam: Not only Short
Title but the commencement.

Shri Venkataraman: I should be
very much surprised to see any other
Act in which the Short Title containa
also a provision for the commencement
of the Act and also restriction and the
extension of several sections prescrib-
ed. At any rate, I think, it is wrong.
I would suggest that clause 1 be as
it is’ and that clause 2 be amended.
After sub-clause 2, this sub-clause 2
which he has suggested as an amend-
ment to clause 1 be interpolated *in
that place. It i§ only then it would
make fair reading and becoine proper
lseglslation. ‘This is my suggestion,

Shri Santhanam: The original Act
also says: “It shall come into force on
such date in clause 1". Therefore,
there is no substance in the objection.

Mr. Chairman: The question is:

For clause 1, substitute the follow-
ing clause:

“1. Short title and commence-
ment.—(1) This Act may be call-
ed the Inland Steam-Vessels
(Amendment) Act, 1951,

(2) This section and sections
2 and 9 shall come into force at
once, and the remaining gsections
shall come into force on such date
-as the Central Government may,
by notification in the Official Gazet~
te, appeint.”

The motion was adopted
Mr. Chairman: The question is:

“Clause 1, as amended, stand part
of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to
the Bill, '
97 PS.
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The Title and the Enacting Formula
were added to the Bill.

Shri Santhanam: I beg to move:
“That the Bill, as amended, be

passed.”’

Shri Hussain Imam: I should like to
state that the fact that in the original
Act this formed part of clause 1 is no
reason why we should perpetrate the
same mistake. It may have been per-
fectly legal in those days.

Shri Santhanam: There is another
instance, -Sir. In the Merchant Ship-
ping Act. 1894 you will find the same
procedure is adopted. The first clause
says: Tnis Act may be called the Indian
Merchant Shipping Act, 1894.

Mr. Chairman: We have
disposed of i(his. point.

Shri Hussain Imam: Can we have
two clauses in an amending Bill to
amend ohe clause of the original Act?
Here clause 2 is also an amendment of
clause 1 of the original Act and clcuse
1 is also an amendment of the original
Act. In an amending Bill usually
one clause deals with the amendments
of one clause of the original Act and
not two- clauses. Therefore, I wish to
draw your attention to this and have
a ruling from you on the subject, as
to what is the correct procedure.

Mr. Chairman: There is no occasion
for any ruling.
The question is:
“That the Bill, as amended, hLe
passed.”
The motion ~as adopted.

already

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Minister of Law (Dr. Ambed-
kar):"1 beg to move!

“That the Bill. further to amend
the Representation of the People
Act, 1950, be:taken into conside-
ration.”

This is a very short Bill and it seeks
to amend the Representation of the
People Act, 1950 which was passed by
this House some time ago. The object
of the Bill is te provide for the repre-
sentation in the House of the People
for the Scheduled Castes and the Sch-
eduled Tribes in Part C States. As the
House will remember under -Articles
313 and 332, there is provision made
by the Constitution itse for the re-
presentation of the Scheduled Castes
and the Scheduled Tribes in fart A
and Part B States. So far as Part C
States are concerned, the matter has
been left to Parliament and to the
President. Article 82 of the Consti-
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tution says that so far as the repre-
sentation of the people in Part

States is concerned, it shall be dealt
with by Parliament and so far as the
administration of Part C States is con-
cerned, that is a matter which is left
to be dealt with by Article 239. When
the People’s Representation Bill was
before the riouse, it should have, as
a matter of propriety also contained

the provisions which are now included-

in this present Bill. But unfortunate-
ly, Government at that time had not
got suulicient information as to the
number ou seats that were going to be
allotted to Part C States in the House
of the People, nor were they in pos-
session of the tribes and the castes
which were to be included in the pro-
visions 1elatme'\1 o Part C States.
Consequently, these provisions had to
be held back and they are now brought
forth before this House.

There are really two points which
require, I believe, some explanation.
As the House knows, there are altoge-
ther ten Part C States. It has not been
possible for Government to provide
representation for the Scheduled
Castes and the Scheduled Tribes in all
the ten Part C States and the reason
is this. We nave had to consider two
difterent propositions. One was whe-
ther the Parl C States in which a pro-
vision was to be made for the repre-
sentation of th¢ Scheduled Castes and
__the Scheduled Tribes had sufficient
““number of seats, so that if a seat was
reserved for the Scheduled Caste or
. for the Scheduled Tribe. the result
would not be the complete disenfran-
chigement of the general population.
Obvxously, there are some  States
which are included in Part C States
where the total representation given
to that particular State is only one seat
in the House of the People. For ins-
tance, Bilaspur is one such State.
Coorg is one scuch State where one
that is given. Obviously, it is not
possible to apply the principle of re-
servation in cuses of that sort, where
a seat could be allotted to the Schedul-
ed Castes, the result of which would be
total ncgation of the -representation of
the general population. Therefore, in
providing represcntation for the Sch-
eduled Castes and Scheduled Tribes ir.
Part C States, we have had to select
only those States where there is room
for both to be represented in the Lo-
wer Iouse.

4 P.M,

The second principle that we have
had to take into consideration was the
ecaualntv of the population of the Sch-

uled Castes and Scheduled Tribes in
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any particular Part C State. Where
the population was very small, we have
not thought it proper to give any re-
presentation. But, where the popula—
tion is considerable having regard to

the total population, we have thought
that a seat might be given in those
areas. Consequently, what the Bill
does is this, It reserves seats for. the
Scheduled Castes in Delhi, Himachal
Pradesh and_ Vindhya Pradesh, one
seat in each of these three Part C
States. Here, the House will see that
there is no great resulting injustice
for the simple reason that Delhi has
four seats, Himachal Pradesh has three
seats and Vindhya Pradesh has six
seats, We have felt that these States
could well afford to allow one seat to

_be given to the Scheduled Castes.

With regard to the Scheduled Tribes,
we have selected Manipur and Vin-
dhya Pradesh. There again, it does
not seem that the reservation of seats

to the Scheduled Tribes would cause
any injustice to the general popula-
tion. Manipur has got two seats. It
is proposed in this Bill to reserve one
to the Scheduled Tribes as you know
the population of Scheduled Tribes in
Manipur is very large. Secondly, we
propose to give one seat to the Sch-
eduled Tribes in Vindhya Pradesh
which has got six seats. The rest of
the States will have no representation
either for the Scheduled” Castes or
Scheduled Tribes.

Now, I come to the question of the
Schedule of Scheduled Castes and Sch-
eduled Tribes. I might say that in this
matter I have really no opinion of my
own, These Castes have been sup-
plied to us by the Home Department
and the Census Commissioner who has
mdde a most recent investigation into
the matter.

[SuriMATI DURGABAL in the Chair)

I hope that the list that is given in
the Bill is an exhaustive one and that
no important community which can
be included either in the Scheduled
Castes or in the Scheduled Tribes has
been omitted. If any hon. Member
draws my attention {o any omission
or to any addition of a community
which ought not to be there, I have
an open mind and I shall certainly
consider any suggestion made to me
on that account. I do ngt think that
there is anything more that requires
explanation. With these words,
gndam, I commend my motion to the
ouse.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Representation of the Pecple
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Act, 1950, be taken into conside-
ration.”

Shri J. R. Kapoor (Uttar Pradesh):
1 have listened to the speech just made
by the hon. Law Minister with atten-
tion. I have also carefully read the
Statement of Objects and Reasons of
this Bill, and I have also- , carefu
ggmsed the various clauses™ of
Bill. But I must confess that . have
not been able to appreciate the neces-
sity of this Bill.

Shri Sonavame (Bombay): You will
never.

Shri J. R. Kapoor: To me, the Bill
appears_to be an absolutely unneces-
sary cne. I am afraid, the valuable
time that will be spent in the consi-
deration of this Bill could have been
more appropriately devoted to the con-
gideration of the many other impor-
tant Bills that are pending before us.
I will just explain why I say so and
I hope I will be able easily to bring
conviction to my hon. friend who has
somewhat impatiently interrupted me.
We are hard-pressed for time and I
consider it not only unfair but impro-

er that we should be called upon to
indulge in this sort of luxury legis-
lation, if I may say so.

What is it, after all, that this Bill
seeks to provide? It seeks to provide,
firstly, reservation of seats for Schedul-
ed Castes and Scheduled Tribes 'n the
House of the People. Secondly, it
seeks to provide for specification of
Scheduled Castes and Scheduled

.Tubes. If I draw the attention of the
House to Article 330 of the Cons!itu-
tion, it will be apparent that the Cons-
titution itself specifically provides for
reservation -of seats for the Scncauled
Castes and Scheduled Tribes. Article
330 states:

*(1) Seats shall be reserved in
the House of the People for—

(a) the Scheduled Castes;

(b) the «Scheduled Tribes ex-
cept the Scheduled Tribes in the
tribal areas of Assam. and

(¢) the Scheduled Tribes in the
autonomous districts of Assam.”
Para. (2) of Article 330 runs as fcl-

lows:

“(2) The number of seats reserv-

ed in any State”—

Not in a Part A State or Part
B State, but in any State which
obviously includes Part C States also—
“for the Scheduled Castes or the Sch-
eduled Tribes under clause (1) shall
bear, as nearly as .may be. the same
proportion to the total number of
seats allotted to that State...”
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I need not read the rest. My con-
tention is that this article 330 speci~
fically provides that seats {or ScMe-
duled Castes and Scheduled ‘[ribes
shall be reserved in the House Juf le
Feople in respect of any State. 1his
word ‘State’ has 'been decfined n
Article 1 of the Constitution which
reads thus:

‘1. (1) India, that is.
shall be a Union of States.

(2) The States and the territo-
ries thereof shall be the States and
their territories specified in Parts
A, B and C of the First Schedule.”

Therefore, Madam, it should be ob-
vious that Article 330 read with Arti-
cle 1 does specifically provide for re-
servation of seats in the House of the
People for Part C States also.

Mr, Chairman: For thé hon. Mem-
ber’s guidance, Article 330 covers nnly
Part A and Part B States. The Cons-
titution does not provide specifically
for the Part C States.

Shr: J. R. Kapoor: My contention is
that Article 330 is not conflned to
Parts A and B States. but it extends
its provisions to any State and accord-
ing to the definition of ‘State’ in ar-
ticle 1. a Part C State Is also covered.
Therefore, my contention is ithat Arti-
cle 330 is obviously wide enouzh to
cover all States, Parts A, B and C.

Bharat,

Therefore, Madam, there is absolu-
tely no necessity for bringing forward
a Bill specifically again providing for
the reservation of seats for the' Sch-
eduled Castes and the Scheduled Tri-
bes in respect of the Part C Statec

And then, Madam, I find from the
Bill that it secks not only to make this
unnecessary provision for the reserva-
tlon of seats in respect of the Part C'
States, but it goes further and even
fixes the number of members who
should be elected to fill up the reserv-
ed seats. According to clause 2 of the
Bill we are asked to agree to a new
section, section 3A which runs thus:

“Of_the seats in the Hnuse- of
the People allotted under section
3 to each of the States of Delhi.
Himachal Pradesh and Vindhya
Pradesh, one shall be reserved for
the Seheduled Castes; and of Lue
seats g0 allotted to each of the
States of Manipur and Vindlya
Pradesh, one shall be reserved for
the Scheduled Tribes.”

Now. that means that we are called
upon to commit ourselves for all times.
unless of course amending Jegislation



7028  Representation of the

{J. R. Kapoor]
is Yrought forward before the House to
glve one seat and no more and no less
than one—of course there cannot be
less than one—to the Scheduled Castes
and the Scheduled Tribes ol Part
C States. In respect of Part A and
the Part B States we may remember
we have not specified either in the
Constitution or in any Bills we have
passed so far in respect of the repre-
sentation or election of Members to
the House of the People, as to how
many seats shall be allotted to the Sch-
eduled Tribes and how many to the
Scheduled Castes. No doubt sub-clause
(2) of Article 330 gives us the formula
for the reservation of the seats, that
it shall be in accordance with the popu-
lation of the Scheduled Castes and
Tribes in that State. That is reasona-
ble, logical and understandabie. But
here it is sought to specifically fix the
number. Obviously, in the case of
Parts A and B States, this calculation
is presumably left to be done by the
Election Commissioner. But here the
hon. Law Minister wants to arrogate
to himself or to this House this func-
tion which normally, in the case of
the Part A and Part B States has been
vested in the Election Commissioner.
I do not grudge the arrogating to this
House of this right. But I feel that
this is a wrong way of legislation. Sup-

ose five vears later, the number of

e Scheduled Tribes and the Schedul-
ed Castes increases in all these Part C
States it becomes very much more
than their present strength and they
require according to Article 330 much
more than the nne or two seats that
you are now providing here, what will
happen? They will then be entitled
to more seats but the present Bill will
stand in the way. Therefore, I sub-
mit that this is an ill-conceived clau-
se which is being incorporated here,
which first of all unnecessarily asks
us to reserve the seats and then makes
us commit ourselves to a specific
number of seats.

The second thing that this Bill seeks
to provide for is to specify the Sch-
eduled Castes, and the Scheduled
Tribes who should be taken into con-
sideration for the purpose of defr-
mining how many reserved seats
should be provided for. Here also, I
must submit that ample provision is
made in the Constitution itself where-
by merely by a notification of the
President this thing could well be
done. Article 341 provides that:

“The President may, after con-
sulation with the Governor or
Rajpramukh of a State, by public
notification. specify the castes.

races or tribes or parts of or
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groups within. castes, races or
tribes which* shall for the
purposes ot this  Constitution
pe deemed to be Scheduled
Castes in relation to that State.”

Similarly article 342 relates to a
notificatidh in respect of Scheduled
Tribes. Of course, it might be said
that in Part C States you have neither
a Rajpramukh nor a Governor to be
consulted by the President. But to
that my reply is that visualising some
such difficulty in the working’ of the
Constitution, a specific article—Arti-
cle 392—has already been incorporated
in the, Constitation itself" which says:

“The President may, for the pur-
pose of removing any difficulties,
particularly in* relation to the
transition from the provisions of
the Government of India Act, 1935,
to the provisions of this Constitu-
tion, by order direct that this
Constitution shall, during such
period as may be specified in the
order, have effect subject to such
adavtations, whether by way of
modification, addition or omission,
as he may deem to be necessary or
expedient:”

Therefore all the words, “addition”,
“omission” and ‘‘modification” are
there. " Therefore, I say that imme-
diately any such  difficulty is
experienced, the President may be
requested to issue a notification under
article 341 adapted or modified by
article 39z, saying that for the purpose
of reservation of seats for Scheduled
Tribes and the Scheduled Castes, the
following castes shall be considered as
Scheduled Castes and the following
tribes shall be considered as Scheduled
Tribes. Therefore, I submit that this
Bill is unnecessary. The provision
relating to reservation of seats is al-
ready there and the specification of the
Scheduled Tribes and the Scheduled
Castes could be done by a notification
by the President. I therefore, submit
that this Bill may very well be with-
drawn and no more time need be spent
over its consi2ration.

The question, however, may arise as
to why the Law Minister. an intelligent
man that’ he is. and an eminent jurist
as he is, should have taken to this un-
necessary course of coming forwargd
with an absolutely unnecessary piece
of legislation.

An Hon. Member:
true)

Shri J. R. Kapoor: I am cbliged to ,
my hon. friend for giving me such
encouragement and support. I have

Teek hai (It is
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beeq at pains to find out what could be
the reason_for .the Law Minister to
come before us with guch an unneces-
sary piece of legislation. I could find
very easily the reason. About two
deys ago I read in the papers a speech
which he delivered while laying the
foundation stone of a building. He
had the boldness, indeed wery great
boldness to... '

"Dr. Deshmukh: I wonder whether
this is all relevant.

Dr. Ambedkar: This Bill was intro-
duti;d long before the speech was
made.

Shri J. R. Kapoor: I would not
indulge in any irrelevant remarks. I
am ¢rying to bring home to hon. Mem-
bers of this House that this Bill s
absolutely unnecessary. The question
obviously would arise in the minds of
hon. Memlers as to why an eminent
jurist and an eminent lawyer like
Dr. Ambedkar should ask us to enact
an unnecessary piece of legislation. I
have to prove that it is not the neces-
sity or the propriety of this legislation
(Interruption) that has made him to
come before us but it is some extrane-
ous considerations which are actuating
him to ccme before us...

Mr. Chairman: Is it the contention
of the hon. Member that this Bill
exclusively helongs tq Dr. Ambedkar?
It is a Government Bill.

Shri J. R. Kapoor: Technically
speaking. it belongs to the Government
but I wonder whether Government or
his other colleagues have really applied
their minds to this Bill. (Several Hon.
Members: Oh!' Oh!) I am paying a
tribute to Dr. Ambedkar that he can
easily persuade his colleagues to
believe that something like this is
necessary and he may persuade them
to think—as he must be enjoying
their confldence—that they need not
so meticulously enter into every little
detail of the Bill and they may well
depend upon his ability and his
prudence.

Mr. Chairman: Is not the hon.
Member one of those who consented to
the introduction of this Bill in the
Parliament? -

Shri J. R. Kapoor: I suppose the
convention in this House has always
been that no Member should stand to
oppose the introduction of a Bill. I
for one would be happy if hereafter
that conv%ntion Is to be broken and
it will be open to hon. Members of this
House to oppose even the introduction
of a Bill. Anyway, I hope, Madam,
it is not your intentlon to stop me

\
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from proceeding further with my
speech merely on the ground that since-
at that time I had not opposed the-
introduction of the Bill I cannot speak
now to oppose it.

My submission is that this Bill is
merely an election stunt of which the
hon. Dr. Ambedkar wants to take the -
fullest advantage. He would like us
and the world outside to believe that
he and he alone has the interest of
the Scheduled Castes and Tribes at
hearts, so much so that even the Cons-
titution-makers were not wide awake
at that time and other hon. Members
of this House who represent the Sche-
duled Castes and Tribes had never
thought of it and that he has now
come forward before the House as
the saviour of the Scheduled Castes
and Tribes with this legislation: and
he would wish the world to believe
that for the first time the interests of
the Scheduled Castes and Schaduled
Tribes in Part C States are going to
be protected. He has in that speech
to which I referred earlier, accused
the hon. Scheduled Caste Members of
this House of not being vigilant enough
to .protect the interests of e
Scheduled Castes and he would like
to arrogate to himself all the credit.
I submit, Madam, these are the con-
siderations...... (Interruptions.)

Shri Sonavane: Madam, on a
point of order, I would like to know
how the reference: to the Scheduled
Caste Members of this House has
any relation to the Bill that is before
the House. -Will not references
made outside be out of order?

Shri J. R. Kapoor: I am trying to
prove what is the motive behind the
Bill. whether there is any propriety
or necessity...... .

Shri Ethirajulu Naidu (Mysore):
Can an hon. Member attribute
motives to the hon. Minister that he
has been moved by extraneous con-
siderations other than the subject
matter of the Bill—that ijs what he .
said and was dilating upon—Madam.
you may consider whether personal
motives can be attributed to any
Member.

Shri J. R. Kapoor: I would not
dilate very much on it but I feel......

Shri Ethirajulu Naidu: Would you
glve a ruling on the point of order
raised by me?

Mr. Chairman: Order. order. The
hon. Member wants a ruling on the
subject. I would like to say that
the hon, Member's attention has Been
drawn to that position. If only he-
is given a few more minutes to make
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[Mr. Chairman]

his statement, then other hon.
Members may also make their state-
ments.

Shri J. R. Kapoor: Madam, I may
not have used the word motive. I
would ask what are the reasons be-
hind the Bill? The reasons are not
the necessity or the propriety of it
but the reason is that the hon. Law
Minister wants to make capital out
of this Bill for election purposes...

Mr. Chairman: Without dilati
upon the motives behind this Bill
would beg of the hon. Member to
speak on the merits of the Bill as it
is. .

Shri J. R. Kapoor: I have salready
spoken on the merits or the absence
of merits of this Bill. I could only
speak of the demerits of this Bill.

Sardar B. S, Man (Punjab): On a
point of order, Madam, you have
ruled that motives could not be dis-
eussed. May I ask whether motives,
intentions or merits can be divested
from each other?

" Mr. Chairman: The ruling will be
that only motives need not be always
dilated upon.

‘Sardar B. S. Man: It depends upon
the emphasis that one wishes to
make.

Mr. Chairman: It is a matter of
opinion.

Shri J. R. Kapoor: If you wish me
not to rub the point too much I will
not rub it any further.

Dr. Ambedkar: You can do it: I
have borne all this for 25 years.

Shri J. R. Kapoor: I think the hon.
Law  Minister 1is bold enough,
audacious enough and he can go even
to the length of condemning his
colleagues in the Government: he has
that boldness and audacity. I would
very much like to know whether it
is in the propriety of things that one
Cabinet Minister should outside the
House condemn other Cabinet Min{s-
ters. (An Hon. Member: All irrele-
vant) I should think it is not
irrelevant. Sitting in the Parliament
we are anxious to see that democracy
is properly worked and on every.
occasion hon. Members in this House
must be on the watch to see that
nothing which is contrary to demo-
cratic principles of Government is
allowed to go on and I do -submit,
Madam, that at the earliest opportuni-
ty 'we should express ourselves that
we are very apprehensive of this sort
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of thing going on between one Cabi-
net Mxnlstery*and’ his other colleagues.

In conclusion I would only submit
that every Member of this House is
as much interested as and perhaps
more interested than the hon, Law
Minister 4n protecting and safeguard-
ing the rights and privileges of the
Scheduled Castes and Scheduled Tri-
bes. They 'are absolutely equal to
us and I would even say they are
flesh of our flesh and bone of our
bone. We want to treat them
absolutely on an equal footing and I
would even be prepared to give them
more privileges that they may be
entitled to not on the basis of their
population alone and I would "not
grudge to give them any amount of
representation. But my submission
is, that there was no necessity for this
Bill to be brought before us for rea-
sons which I have already submitted.
I have done.

Shri Raj Bahadur (Rajasthan):
Why should the hon. Member be so
upset? It is only his first election
Speech.

Shri Chandrika Ram (Bjhar): I
was very sorry to hear the speech of
my hon. friend Mr. Kapoor regarding
the Scheduled Castes. The Schedul-
ed Castes have been neglected, no
doubt, throughout the length and
breadth of the country for the last
S0 many centuries, but since the
Government .of India many years
back took over the responsibility for
the Centrally Administered Areas the
conditions which were very bad in-
deed ther» were made deplorable.
Whereas in the other States—Part A
and Part B States as they are called
in the Constitution—they have got
legislatures and other elected bodies,
in the Centrally Administered Areas
there are 1local advisory councils
presided over by the Chief Commis-
sloner who never cared for anybody.
In the Constituent Assembly we
moved an amendment for the inclu-
sion of Chief Commissioners also in
article 341 which says:

“The Prasident may, after con-
sultation with the Governor or
Rajipramukh of a State, by
. public notification. specify the
castes, races or tribes or parts of
or groups within castes, races or
tribes which shall for the pur-
poses of this Constitution be
deemed to be Scheduled Castes in”
relation to that State.”

At that time the learned Law
Minister sald that as these Part C
States are governed by the President
I}imself according to article 239 of the
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Constitution, there is no need for the
inclusion of Chief Commissioners in
article 341, The entire difficulty
arose that way and the need for the
introduction of this Bill today is
that in thab article Chief Commis-~
sioners are not included and the
President could not consult anybody
for purposes of issuing notifications
for Part C States.

Shri J. R. Kapoor: What I said was
that under article 392 the President
could make the necessary adaptations
and additions in article 341, wunder
which the Scheduled Castes could be
gpecified even in respect of Part C
States.

Shri Chandrika Ram: But the diffi-
culty is this. If you read clause (2)
of article 341 you will find it reads:

‘“(2) Parliament may by law
include in or exclude from the
list of Scheduled Castes specified
in a notification issued under
clause (1) any caste, race or tribe
or part of, or group within any
caste, race or tribe, but save as
aforesaid a notification issued
under the said clause chall not be
varied by any subsequent mnoti-
fication.”

“Therefore, under this article the
President is not in a position to issue
.another notification. Only Parlia-
ment is competent to do it.

Shri J. R. Kapoor: The question of
-another notification does mnot arise
becauseg the President has not so far
issued any notification for any Part
C State.

Shri Chandrika Ram: This matter
was also raised with the Law Ministry,
the Home Ministry and the States
Ministry. We? who.represent the Sche-
duled Castes in this House ran from
one - Ministry to another and consul-
ted one Minister after another. Every
one of them said that as there was no
constitutional provision, notifications
could not be issued regarding Part C
States. When the original Bill was
~moved here, 1 moved an amendment
in this Housé but it was not accepted
on that very ground. The different
organisations belonging to the
Scheduled Castes, especially the
Bharatiya Depressed Classes League,
of which I am the General Secretary,
submitted a long memorandum to
the President, to the Prime Minister,
to the Law Minister and to the hon.
Shri Jagjivan Ram in this matter.
. After great consideration this propo-
sal has been brought before this
House., Madam, let me inform the
House that justice has not been done
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to these unfortunate people in these
Centrally Administered Areas of the
country. -We speak very much
against the State Governments of the
various States but what about the
Part C States? In my own State
of Bihar there¢ are all kinds of
facilities for Harijans for reading,
writing and ia the services. Bu{
what do we see  in the Centrally
Administered Areas? Even educa-

tion for the Harijans is not free.
There are no arrangements for
scholarship and other facilities. The

Government of India have appointed
a Board to deal ‘with these matters.
Last year they received about 100
applications from the studenis reading
in colleges, but only filve to scvenm
could get scholarships. And in many
of the other States, in my State of
Bihar for instance, all the students
reading in colleges get a stipend of
Rs. 35 a month., So, the condition
of these people in the Centrally Ad-
ministered Areas is very bad indeed.
As regards the representation of these
people, there is no representative of
theirs in this House. They have
always been neglected by the Central
Government. - :

The responsibility for
ministration of the Part C States is
that of the Central Cabinet where
the learned Law Minister is also a
Member. May I ask what he has
done for these people for the last
three or four years he has been in
the Cabinet? I have seen- that the
Law Minister who calls himself the
saviour of the Scheduled Castes was
silent on this issue in the Constituent
Assembly and even on the last
occasion when a Bill was moved for
Part C States’ representation, There-
fore, If he comes with a Bill for the
representation of these people now, it
should not be opposed by any liem-
ber of the House. As we know, the
number of Scheduled Castes in these
Centrally Administered Areas is
something like fifteen to twenty lakhs.

have moved an amendment that-
where they do not have representa-
tion, as for instance in Coorg, Ajmer,
Tripura, they should be given repre-
sentation. Thc Scheduled Castes in
those places have not even been listed
as Scheduled Castes. I do not know
whether the Law Minister will be .
able to accept my amendment and list
these people as Scheduled Castes. I
do not say that wherever these people
are, they must be given representa-
tion in the Councils, Assemblies and
Parliament. That is not my demand.
If the population of these people
does not warrant representation, do
not give it to them. If on the other
hand, their number w.i.ants please

the - ad-
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.give them representation and if you
‘want to give them a fair deal and
justice, at least include them in the

t of Scheduled Castes so that faci-
lities in education, services, repre-
sentation in local bodies, and facilities
.even for drinking water can be given
to these people. That is my only
argument. 1 must say that in my
opinion the Central Government has
not done justice to these people and
the larger share of the responsibility
for that falis upon the two Harijan
Ministers in our Cabinet, especially
upon Dr. Ambedkar who has been
making public speeches that people
in Parliament belonging to Scheduled
Castes and Scheduled Tribes are doing
nothing. I do not think this attitude
of Dr. Ambedkar is fair, justified or
warranted. “Therefore, when we are
working under a democracy and have
laid down adult franchise in the Cons-
titution for everybody, if these wun-

fortunate people in the Centrally
Administered Areas  get adult
franchise and get representation,

there should be no grudge and noth-
ing should be said against this, If
any hon. Member gets up and opposes
it, I shall say that he is acting
against the principle laid down by the
Father of the Nation—Mahatma
- Gandhi.

Regarding the representation of
these people in this House—and this
is the only House in which they can
be represented because there is no
other House going to be established
in the Centrally Administered
Areas,—] should say that their
represcentation is not fair.  Dethi
with a population of 15 lakhs will
have three representatives in this
House, but the number of these people
in the Centrally Administered Areas
is about 20 lakhs and yet they will
have only three representatives, that
is to say, oune representative less
calculating on the basis of one
.representative for every flve lakhs,
And yet people say that this Bill has
been introduced to give representd-
‘tion to these people who are less in
number in the Centrally Administer-
ed Areas.

In the end, T shall only say that

" there are other castes and commu-
nities which are Scheduled Castes and

which have been recognised as

Scheduled Castes by the Government

of India in the Ministry of Educa-

tion. As soon as the President

declared a Scheduled Caste list a

.schedule was published and this list

was published In respect of Scheduled

+Castes and Scheduled Tribes for pur-
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poses of scholarships only. I .ould
request the hon. Law Minister to
accept this list, so that those who are
included in it may get the facilities
that Scheduled Castes in other States
are getting. With these words, 1
would request the hon. Minister to
accept my amendment when I move
it at the proper time. .

Sardar Hukam Singh (Punjab):
There cannot be any objection to the
Bill under discussion. I feel that it
was essential and has come in good
time. I cannot persuade myself to
agree with my hon. friend Mr. Kapoor
when he said that there was no- neces-
sity for this Bill or when he
questioned 1its propriety. Article 341
gives power to the President to
specify the classes which may be in-
cluded in the list of Scheduled Castes,
but obviously if we read that article
the intention was that it might be
confined to Parts A and "B States.
That article did not concern, Part C
States. Therefore it was that it was
mentioned that it would be done with
the consultation of the Rajpramukhs
or the Governdrs, of those States.
The other provisions in that Chapter
also rclate to only Parts A and B
States.  Therefore, there cannot be
any doubt that Part C States were
not provided for so far as the speci-
Acation of Scheduled Castes was con-
cerned. Again, it has been mentioned
that Article 392 could be availed of
for the remowval of difficulties by the
President, but that Article dges not
apply, it we look at that Article:close-
ly. It reads like this:

“The President may, for the
purpose of removing any diffi-
culties, particularly in relation to
the transition from the provisions
of the Government of India Act,
1935, to the provisions of this
Constitution, by order direct
ete...... etc....':/

Therefore, these two articles could
not be availed of and there was
necessity for this Bill. Then, it has
been said that 341 (2) gives powers
to the Parliament when an order by
the President has been made. The
Parliament is authorised to add to or
subtract from or omit any caste from
that schedule, but this is the general
power, I suppose, that is vested in
the Parliament that is being exercis-

ed in enacting the Bill now before
us.

. As I. have said, the Bill was
essential and it has heen brought at
the right moment before the elections
which are so near at hand. There
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is..» separate list for every State and
1 feel that some Members wiho spoke
were right when they pointed out
that some casies which are specified
as Scheduled Castes in one State may
uot be specided as such in the ad-
joining Stutes. There are pertuia
entries in the lists beicre us which to
my mind give rise to some doubts,
and I want the hon. Minister to
kindy clear the position. So far as
Delhi is concerned, there are twa
castes included in Nos. 5 and 6:
Banjaras and Bawarias. But these
people are not included in the list
under Himachal Pradesh. These
Banjaras and Bawarias are to be
found in Himachal Pradesh as well
in good numbers.

Dr. Ambedkar: If my hon. friend
will sge entr; No. 6 under Himachal
Pradesh, he will see Bhanjga there.

" Sardar Hukam Singh: 1 am refer-
ring to Banjara and not Bhanjra.

Dr. Ambedkar: So it is a question
of pronunciation.

Sardar Hukam Singh: No. They are
different castes altogether. A
Banjara is a diflcrent tribesman from
a Bhanjra. Then again, Mazhabi
entered as item 16 uuder Himachal
Pradesh has not been entered under
Delhi. These people are included in
the list of Punjab and PEPSU and
after {he pactition a good number of
them have migrated io the adjoining
States and some have come to Delhi
too apart from ¢ good number who
have gone. to Himachal Pradesh.
When the local authorities in those
States collected the figures, they may
have thought that thcir number was
very small, but then it would be a
handicap for them if they are not
included. As we know, these arc
either landless workers or labourers.
The Banjaras move from one State to
an adjoining State in search of
employment and they eke out their
livelihood. It would be a diffculty for
them if they are deprived of their
representation and the other conces-
sions which they may otherwise be
entitled to enjoy. Then there are
one or two other entries. One such
is No. 18 under Delhi—Julaha
(Weaver). Then under No. 14 under
Himachal Pradesh it is given as
Kabirpanthi or Julaha or Keer. These
Kabirpanthis and the Julahas are
twe different castes. = They are mot
one and the same.

Br. Ambedkar: Sometimes. it is
one easte with twe names.

Sardar Hukam 8ingh: That is ot
3¢ here. Thewse are twe diwtinct ::d

7 Prs s
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separate castes, Therefore difficulty
would arise. Then again, there is
eniry 'No. 23 under Himachai
Pradesh——Ramdasi or Ravidesi but
uiider Delhi entry No. 32 reads Ram
Dasia. I would like to know trom
the hon, Minister whether

and Ravidasi are two ditferent castes
and if they are—as in my opinion
they certainly are—then why should
that be omitted from Himachal
Pradesh? In entry No. 33 under
Delhi it is given as Ravidasi or
Raidasi but under Himachal Pradesh
against entry No. 23 it is given only
as Ramdasi or Ravidasi. So, there
is a confusion. I am mot aware of
the actual denominations by which
ikey may be called, hut there is
certainly some confusion and those
castes have not been included in
Himachal Pradesh under those two
separate heads. My only point is
that these provinces, Punjab, PEPSU,
Himachal Pradesh and Delhi are
contiguous areas and people keep on
moving irom one State to another in
search of livelihood. -Therefore if
these poor classes are not included in
the lists of all the States, they would
be deprived of a concession which the
Constitution wanted to give them and
the whole object of ours would be
frustrated. Therefore, I want to
draw the special attention of the hon.
Minister to this matter. I had sent’
an amendment on thig point this
morning, copy of which he would by
now have received. I would request
him to give it his earnest attention.

With these few words, Sir, I sup-
port this motion.

Shri Sonavane: 1 rise to support this
Bill and to congratulate the Govern-
ment on bring'~ this measure before
this august House. I was, therefore,
surprised to see why the mind of Mr.
Kapoor was so confused today. As is
usual with Mr. Kapoor to speak ou
every Bill, he did today without any
justification.

A cursory reading of article 332 (1)
and article 341 (2) would have made
it clear to ¢Mr. Kapoor that this
measure was necessary. My hon.
friend simply rehed too much on
article 330 (2), caught hold of words
“in the State” and went on arguing
with that, oblivious of the fact ghat
there are other articles. I would
draw his attention to article 332 (1)
which conditions and qualifies article
330 (2). Article 332 (1) reads thus:

“Seats shall be reserved for the

Scheduled = Castes and the

Scheduied Tribes, except the

Scheduled Tribes in the tribal

areas of Asvam, In the legistettve
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Assembly of every State specified
in Part A or Part B of the First
Schedule.”

Shri J. R. Kapoor: We are not deal-
ing with the State Assemblies; we
are dealing with the House of the
People. :

Shri' Sonavane: 1 would also draw
the attention of the hon. Member to
Article 341 (2) which reads:

“Parliament may, by law in-
clude in, or exclude from the list
of Scheduled Castes specified in
a notification issued under clause
(1) any caste, race or tribe or part
‘of or group within any caste, race
or tribe, but save as aforesaid a
notification issued under the said
clause shall not be varied by any
subsequent notification.”

In view of these provisions in Part
XVI 1 think the measure that has
been brought forward is absolutely
essential and Mr. Kapoor should not
have raised his voice against it.

I would now come to another aspect
of this guestion to which the hon. and
learned Law Minister should pay
attention. The measure specifles
certain castes in the Sixth Schedule.
But there are other Scheduled Castes
in other States. These Scheduled
Castes when they go over to other
States, are not recognised as such and
would not enjoy the rights given to
them by the Constitution and so
would not get reservations. He would
remain an untouchable, suffering all
the disabilities and disadvantages,
with none of the rights and other
benefits: that would have accrued to
him if he had remained in his origi-
nal State.  Therefore my point is
this. A Scheduled Caste man in one
State even if he migrates to another

. n - —
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State should be equally entitled to all
the benefits under the.Constitution. I
would request the hon. the Law
Minister to embody a provision to
this effect. By excluding the
Scheduled Castes from the enjoy-
ment of such privileges, when they
move from one State to another there
nas been a restriction on their move-
ment from one State to another.
Therefore, I would earnestly request
¢the hon. Minister to consider the in-
sertion of a proviso to section 3A by .
which all persons who are Scheduled
Castes in their States should get
automatically all the rights and bene-
tits if they migrate to States other
than their own.

The third point that I would like
to bring to the notice of the hon.
Minister is that the Scheduled Caste
lists are defective and many castes
which are wuntouchables in the
different States are omitted and no
efforts are being made to see that
these castes are included in the Unijon
List as also in the list of those States.
The hon. Minister said that this list
is exhaustive and no caste has been
omitted. But I think he has failed
in his duty to see that all the Schedul-
ed Castes were brought on the Provin-
cial Scheduled Caste List as also on
the Union Caste List. Many repre-
sentations have been sent to the Home
Minister and _to the Law Minister
about those untouchable castes.

Mr. Chairman: Is the hon. Membher
likely to take a long time?

Shri Sonavane: Yes, Madam.

Mr. Chairman: Then he 1nay
continue his speech tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock om
Thursday, the 19th April, 1951,





